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ºÀ¢£ÉÊzÀ£ÉÃ «zsÁ£À¸À¨sÉ 

ºÀ¢ªÀÄÆgÀ£ÉÃ C¢üªÉÃ±À£À 

ಕನ౬ ಡ ූ ಸಮಗ  ಅไൽ౫  เඒಯಕ, 2022 
(2022gÀ «zsÁ£À¸À¨sÉAiÀÄ «zsÉÃAiÀÄPÀ ¸ÀASÉå-26) 

 
 ಕನ౬ ಡ ූಯ ಸಮಗ  ಅไൽ౫ ಛಜ ಮൡ౨  ಕನ౬ ലಗคಡ ๏ౘಣ ಮൡ౨  ಉඅ ೕಗದย  ಉತ౨ ಮ 
ಅವ౽ಶಗಳඝ౬  ಒದಜโದ౽ౙ ಜ ಉಪීಧ ಕย౭ ವ ಒಂൿ เඒಯಕ.  
 ಕನ౬ ಡ ූಯ ಸಮಗ  ಅไൽ౫ ಛಜ ಮൡ౨  ಕನ౬ ലಗคಡ ೧ೕವನದ ಎม  ಃ౹ ೕತ ಗಳย  ಉತ౨ ಮ 
ಅವ౽ಶಗಳඝ౬  ಮൡ౨  ಕม ಣ ಕ ಮಗಳඝ౬  ಕย౭ โದ౽ౙ ಜ ಮൡ౨  ಅದಃౙ  ීඌದ ಅಥ฿ 
ඩ ಜಕ฿ದ เಷಯಗಳย  ಉಪීಧ ಕย౭ โൿ ಕ౨ ฿ಜฆโದคಂದ; 
 ಇൿ ූರತ ಗಣฃಜ ದ ಎಪ౭ ತ౨ ෩ರඡ ವಷბದย  ಕකბಟಕ เඋನಡಲൽಂದ ಈ 
ಃಳಜඦ ಅඌඛಯ෦ತ฿ಗย:  

1. ౾౹ ಪ౨  ກಸฆ ಮൡ౨  ඩ ฏಭ.- (1) ಈ ಅඌඛಯಮವඝ౬  ಕನ౬ ಡ ූ ಸಮಗ  ಅไൽ౫  
ಅඌඛಯಮ, 2022 ಎಂൿ ಕฉಯತಕౙ ൿ౪ . 

(2) ಇൿ ฃಜ  ಸ౽ბರโ ಅඌಚචಯ ෩ಲಕ ತൡ౨ ಪലಸಬർඈಥ ൽකಂಕඈൿ 
೦คಡ ಬರತಕౙ ൿ౪  ಮൡ౨  ಈ ಅඌඛಯಮದ ฉฉ ಉಪීಧಗัಛಜ ฉฉ ൽකಂಕಗಳඝ౬  
ತൡ౨ ಪലಸಬൿ  

2. ಪคූಗำ.- ಈ ಅඌඛಯಮದย , ದಭბโ ಅನ ൭ ಅಗತ ಪലದ ຄರൡ,-  
(ಎ)  “๏౨  ඩ ඌ౽ค” ಎಂದฉ, ීඌತ ฿ ඛಯಮಗಳย  ๏౨  ඩ ඌ౽ค ಎಂൿ 

ತൡ౨ ಪലದ ಅඌ౽ค; 
() “೦ค ඩ ඌ౽ರ” ಎಂದฉ, ಅඌඛಯಮದ ಪ ಕರಣ 7ರ ෬ฉಡ ඛೕ೧ದ ಸ෦ൟಗำ; 
() “೦ค ಅඌ౽ค” ಎಂದฉ, ಅඌඛಯಮದ ಪ ಕರಣ 9ರ ෬ฉಡ ತൡ౨ ಪലದ ಅඌ౽ค;  
(ല) “ಸ౽ბರ” ಎಂದฉ, ಕකბಟಕ ಸ౽ბರ;  
(ಇ) “ಕನ౬ ലಗ” ಎಂದฉ, ෴โඃ ವ ౾౨  ಅಥ฿ ಆತನ ൪ං, ൞ ಅಥ฿ ಅವರ 

ಅඝಪ౩ ൟಯย  ౽ඞඝಸಮ ತ ඩಲಕฆ, 15 ವಷბಗัಜಂತ ಕല෫ಲ ದ 
ಅವඌಯವฉಡ ಕකბಟಕದย  ನ ฿ಜ ฿ಸ฿ಜರಀ ಮൡ౨  ಕನ౬ ಡ ಓൿವ 
ಟ ಬฉವ ೦ౢ ನ ຄಂൽರಀ ಮൡ౨  ಈ ಬಡ  ඛಯ෦ಸಬർඈಥ 
ർಖวಗಳඝ౬  ຄಂൽರಀ; 

(ಎෆ) “ಸ౩ ัೕಯ ඩ ඌ౽ರ” ಎಂದฉ, ౽ඞඛನ ෩ಲಕ ರಸಲ౭ ಟౣ  ಸ౩ ัೕಯ ಸ౷  
ಸ౽ბರಗำ ಮൡ౨  ಸ౽ბರದ ෩ಲಕ ౩ ඪಸมದ ෴โඃ ๎ಸನಬದ౫  ಅಥ฿ 
๎ಸನಬದ౫ ವಲ ದ ౩ ಗำ, ක ಸಗำ, ಸಹ౽ค ಅಥ฿ ಇತฉ ಘಗำ ಮൡ౨  ฃಜ  
ಸ౽ბರโ ಅඌಸಬർದ ಇತರ ౩ ಗಳඝ౬  ಒಳತಂലฆತ౨ ං; 

(೧) “ಅඌಂತ ූ” ಎಂದฉ, ಅඌඛಯಮದ ಪ ಕರಣ 3ರ ෬ฉಡ ಳೕಸมದ ಕನ౬ ಡ ූ; 
(ಎೖ) “ฃಜ ” ಎಂದฉ, ಕකბಟಕ ฃಜ .   

 
3. ฃಜ ದ ಅඌಂತ ූ.- ಕನ౬ ಡ ූ ฃಜ ದ ಟ ಸ౩ ัೕಯ ඩ ඌ౽ರದ ಅඌಂತ 

ූ෴ಜರತಕౙ ൿ౪ . 
 4. ಅඌಂತ ූಯ ಬಳಃ.- (1) ಕನ౬ ಡವඝ౬ ,-  

(i) ฃಜ ದ เඋನಡಲದย  ലಸมಞವ ಎม  เඒಯಕಗಳย  ಟ 
ಅಂಜೕಕคಸมಞವ ಎม  ಅඌඛಯಮಗಳย  ;  

(ii) ಸ౽ბರ, ಎม  ಸ౩ ัೕಯ ౩ ಗำ, ಡัಗำ, ඛಗಮಗำ ๎ಸನಬದ౫  ಮൡ౨  
๎ಸನಬದ౫ ವಲ ದ ඛ౽ಯಗำ ಅಥ฿ ಉದ ಮಗำ ಟ ඣೕಂർತ ಸಹ౽ค 
ಘಗำ ຄರലವ ಎม  ಆඃಶಗಳย , ඛಯಮಗಳย , เඛಯಮಗಳย  ಟ 
ಉಪเඌಗಳย   

    - ಅඌಂತ ූಯක౬ ಜ ಬಳಸತಕౙ ൿ౪ .  
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(2) ಈ ಅඌඛಯಮದ ඩ ฏಭಃౙ  ෮ದฤ ฃಜ  เඋನಡಲโ ಆಂಗ  ූಯย  

ಅඌඛಯ෦ಸมದ ೦คಯย ฆವ ಎม  ๎ಸನಗಳඝ౬  ಕನ౬ ಡ ූಡ ූಂತคಸತಕౙ ൿ౪  ಮൡ౨  
ಪ ಕഔಸತಕౙ ൿ౪ .  

(3) ಎม  ಪ ෨ಖ ಄ಂದ  ಅඌඛಯಮಗಳඝ౬  (ಕකბಟಕ ൟൿ౪ ಪലಗูಂൽಡ) ಸಹ ಕನ౬ ಡ ූಡ 
ූಂತคಸತಕౙ ൿ౪ .  

(4) ฃಜ  ಅಥ฿ ಸ౩ ัೕಯ ඩ ඌ౽ರಗำ ತಮ  ಎม  ಅඌಂತ ಟ ಆಡั൞ತ ಕ 
ಉං౪ ೕಶಗัಛಜ ಮൡ౨  ಪತ ವ ವರ౽ౙ ಜ ಕನ౬ ಡ ූಯඝ౬  ಬಳಸತಕౙ ൿ౪ : 

ಪฏൡ: 
(ಎ)  ූರತ ಸ౽ბರ, เඃಶಗำ, ಇತರ ฃಜ ಗำ, ಉಚ  ක ෴ಲಯಗำ, ಸ่ೕბಚ  

ක ෴ಲಯ ಇโಗಳ ಕคಗูಂൽಡ ಪತ  ವ ವರ౽ౙ ಜ ಮൡ౨  ౽ඞඛನ ෩ಲಕ ಆಂಗ  
ූಯඝ౬  ಬಳโದ౽ౙ ಜ ಉಪීඌಸมಜฆವ ෴โඃ ಇತฉ ಸඛ౬ ๆಶಗಳย  ಆಂಗ  ූಯඝ౬  
ಬಳಸಬൿ;  

() ූ ಅಲ౭ ಌ ತฆ, ಸ౽ბರ ಮൡ౨  ಇมಒಗಳ ෨ಖ ಸ౩ ฌಂൽಡ ಮൡ౨  ಇತฉ ಸ౽ბค 
ಕคಗูಂൽಡ ಪತ  ವ ವರ౽ౙ ಜ ಧ ฿ದౣ ಮഔౣ ಡ ಕನ౬ ಡ ූಯඝ౬  ಅಥ฿ ಆಂಗ  
ූಯඝ౬  ಬಳಸತಕౙ ൿ౪ . ಅಂಥ ದಭბಗಳย  ಉತ౨ ರಗಳඝ౬  ಕನ౬ ಡದย  ಅಥ฿ ಆಂಗ  ූಯย  
ඛೕಡಬൿ.  

() ಆಡั൞ತ ಕ ౽ರಣಗัಛಜ ಇಂಜ  ූಯඝ౬  ಬಳโൿ ಅඛ฿ಯბ฿ಜದ౪ ย  
ಅಥ฿ ็೦ౢ ඛಕ ಟ ൞ಂൟ ಕ เಷಯಗัಡ ීඌඈ ವ ವಹค฿ಗ ಆಂಗ  ූಯඝ౬  
ಬಳಸಬൿ.  

5. ฃಜූ ಆೕಗ.- (1) ฃಜ  ಸ౽ბರโ, ಸൽೕಯ ವ ವರಗำ ಮൡ౨  ๎ಸನ ರಚක 
ಇมಒಯ ಅലಯย  ಈ ෨ಂൽನ ಸದಸ ರඝ౬  ಒಳತಂಡ ฃಜූ ಆೕಗವඝ౬  ರಸತಕౙ ൿ౪ , 
ಎಂದฉ:- 
 

 (ಎ) ඛไತ౨  ಸ౽ბರದ ౽ಯბದ๏ბ, ಸൽೕಯ ವ ವರಗำ 
ಟ ๎ಸನ ರಚක ಇมಒ. 

ಅಧ ౘฆ 

() ಉಪඛඃბಶಕರ ං౪ ಜಂತ ಕല෫ರದ ූಂತರ 
ಇมಒಯ ಒಬ౯  ඛไತ౨  ಅඌ౽ค. 

ಸದಸ ฆ 

() ූಂತರ ೦ౢ ನโಳ  ಮൡ౨  ౽ඞඝ 
ಪದเೕಧರฃಜฆವ ಒಬ౯  ඛไತ౨  ಅඌ౽ค ಅಥ฿ ඛไತ౨  
ඩ උ ಪಕ. 

ಸದಸ ฆ 

(ല) ූಂತರ ಇมಒಯ ಅಪರඛඃბಶಕ. ಸದಸ  ౽ಯბದ๏ბ 
(2) ಸ౽ბರൽಂದ කಮ ඛඃბಶನತಂಡ ಆೕಗದ ಅಧ ౘฆ ಮൡ౨  ಸದಸ ರಗำ, ಐൿ ವಷბಗಳ 

ಅವඌಡ ಪದವඝ౬  ຄಂൽರತಕౙ ൿ౪ . 
 (3)  කಮඛඃბಶನತಂಡ ಅಧ ౘฆ ಮൡ౨  ಸದಸ ฆ ಆೕಗದ තಣბ౽ยಕ 

ಸದಸ ฃಜರತಕౙ ൿ౪  ಮൡ౨  ಕකბಟಕ เฯ ฿ ඛಯಮಗಳย  ඛൽბಷౣ ಪലมඈಥ ๆತನ ಮൡ౨  
ಭ ಗಳඝ౬  ಪഷಯฤ ಅಹბฃಜರತಕౙ ൿ౪ .  

6. ಄ಂದ  ಮൡ౨  ฃಜ  ಅඌඛಯಮ, ඛಯಮ, เඛಯಮ ಇ൞ ൽಗಳ ಅඌಂತ ಕನ౬ ಡ 
ූಂತರ.- (1) ූರತ เඋನದ ಏಳචಯ ಅඝಯ ಪഔౣ -III ರย  ನ෩ൽದ ෴โඃ 
เಷಯಃౙ  ීඌඈ ෴โඃ ಄ಂದ  ಅඌඛಯಮಗಳ ಅಥ฿ ฃಜ ඩಲರ ඩ ඌ౽ರದ ಅലಯย  
෴โඃ ಅඌಂತ ฃಜ ಪತ ದย  ಪ ಕഔದ ಕನ౬ ಡ ූಯย ฆವ ෴โඃ ฃಜ  ಅඌඛಯಮಗಳ 
ූಂತರವඝ౬  ಅඌಂತ ಪಠ ๅಂൿ ූเಸತಕౙ ൿ౪ .  

(2) ฃಜ  ಸ౽ბರโ ฃಜ  ಅಥ฿ ಄ಂඊರ ಅඌඛಯಮದ ಅലಯย  ലದ ಟ ಅඌಂತ 
ฃಜ ಪತ ದย  ಪ ಕഔದ ෴โඃ ඛಯಮ, เඛಯಮ, ಉಪเඌ, ೕಜච, ಆඃಶ, ಅඌಚච 
෨ಂ൞ದโಗಳ ಕನ౬ ಡ ූಯย ನ ූಂತರವඝ౬  ಅඌಂತ ಪಠ ๅಂൿ ූเಸತಕౙ ൿ౪ .  
 7. ಅඌಂತ ූಯ ಅඝ ನ౽ౙ ಜ ౽ಯბವ ವ౩ .- (1) ಸ฿ಲಯದ ಪ ൟಂൿ 
ಇมಒಯ ಅඌೕನದย  ಬฆವ ಮൡ౨  ಆಡั൞ತ ಕ ඛತ ಣದย ฆವ ಅඌ౽คಗิ คඈ ฃಜ  
ಸ౽ბರದ ಪ ൟಂൿ ಕค ಈ ಅඌඛಯಮದ ಉಪීಧಗಳ ಪค൏ಮ౽ค ಅඝ ನಃౙ  
ීඌඈ ಕನ౬ ಡ ಬಳಃಛಜ ವბಜඛಕ ಪಕბಃౙ  ಮൡ౨  ವბಜඛಕ ൞ಸ౾౨ ಡ ීඌฆವ 
ತನ౬  ౽ಯბඛೕൟಗಳย  ಕ౨  ಉಪීಧಗಳඝ౬  ಕย౭ ಸತಕౙ ൿ౪ .  
 (2) ಈ ಃಳಉಡ ಸ෦ൟಗำ ฃಜ ದย  ೦ค ඩ ඌ౽ರಗะಜ ౽ಯბඛವბಸತಕౙ ൿ౪  ಎಂದฉ:- 
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(ಎ) ฃಜ  ಮಟౣ ದ ಸ෦ൟ: ಈ ಃಳಉಡವರඝ౬  ಒಳತಂಡ ಒಂൿ ฃಜ ಮಟౣ ದ ಸ෦ൟ 

ಇರತಕౙ ൿ౪ :- 
 

(i) ಸವฆ, ಕನ౬ ಡ ಮൡ౨  ಸౙ ೃൟ ಇมಒ   - ಅಧ ౘฆ 
(ii) ಸ౽ბರದ ෨ಖ  ౽ಯბದ๏ბ      - ಉඩಧ ౘฆ 
(iii) ಅಧ ౘฆ, ಕನ౬ ಡ ಅไൽ౫  ඩ ඌ౽ರ         - ಸದಸ ฆ 
(iv) ಸ౽ბರದ ಅಪರ ෨ಖ  ౽ಯბದ๏ბ, ಬ౯ ಂൽ ಮൡ౨  

ಆಡัತ උರ൏ ಇมಒ. 
- ಸದಸ ฆ 

(v) ಸ౽ბರದ ಅಪರ ෨ಖ  ౽ಯბದ๏ბ,        ฿ಜ  ಮൡ౨  
ಅಛคಃಗಳ ಇมಒ. 

- ಸದಸ ฆ 

(vi) ಸ౽ბರದ ౽ಯბದ๏ბ, ಕನ౬ ಡ ಮൡ౨  ಸౙ ೃൟ ಇมಒ.               - ಸದಸ ฆ 
(vii) ඛඃბಶಕฆ, ಕನ౬ ಡ ಮൡ౨  ಸౙ ೃൟ ඛඃბಶකಲಯ - ೈಲಕฆ 

 
ಪฏൡ, ಅಧ ౘರ ಣฆಜคಯย  ಉඩಧ ౘฆ ฃಜ ಮಟౣ ದ ಸ෦ൟಯ ಸොಯ ಅಧ ౘಯඝ౬  

ವಸತಕౙ ൿ౪   
() ೧ม  ಮಟౣ ದ ಸ෦ൟ: ೧ม ඌ౽คಗಳ ಅಧ ౘಯย  ಒಂൿ ೧ม  ಸ෦ൟ ಇರತಕౙ ൿ౪  ಮൡ౨  

ಈ ಃಳಉಡವฆ ಅದರ ಸದಸ ฃಜರತಕౙ ൿ౪ : 
(i) ෨ಖ  ౽ಯბඛ฿ბಹಕ ಅඌ౽ค, ೧ม  ඵೈಯ൬; 
(ii) ಮನಗರ ඩยಃ ಇฆವ ೧ว ಗಳย  ಮನಗರ ඩยಃಯ ಆಕ౨ ฆ. ಮನಗರ 

ඩยಃ ಇಲ ದ ಇತರ ೧ว ಗಳย  ನಗರಸොಯ ಆಕ౨ ฆ ಅಥ฿ ದූბඝರ, 
෨ಌ ඌ౽ค;  

(iii) ೧ว ಯ ವბಜඛಕ ๏ౘಣ ಇมಒಯ ಉಪ ඛඃბಶಕฆ; 
(iv) ಆ෴ ೧ว ಯ ಅಛค౽ ಇมಒಯ ೲഔ ඛඃბಶಕฆ; 
(v) ೧ม  ನಗฃไൽ౫  ಆೕಶದ ೕಜක ඛඃბಶಕฆ; 
(vi) ಸಯಕ ඛඃბಶಕฆ, ಕඨನಡ ಮൡ౨  ಸౙ ೃൟ ඛඃბಶකಲಯ ಇವฆ ೈಲಕฆ - 

ಸದಸ  ౽ಯბದ๏ბ෴ಜರತಕౙ ൿ౪ . 
 

() ൞ลಀ ಮಟౣ ದ ಸ෦ൟ: ಈ ಃಳಉಡವರඝ౬  ಒಳತಂലฆವ ಒಂൿ ൞ล ಀ ಮಟౣ ದ 
ಸ෦ൟ ಇರತಕౙ ൿ౪ :  

 (i) ಉಪเූಛඌ౽ค                                           –   ಅಧ ౘฆ; 
  (ii) ൞ล ಀ ඵೈಯൟಯ ౽ಯბඛ฿ბಹಕ  
            ಅඌ౽ค                                                            –  ಸದಸ ฆ; 

(iii) ൞ล ౾ನ ತಹ๏ೕม౪ ರฆ                                –  ೈಲಕฆ. 
(iv)  ൞ล ಀ ಃ౹ ೕತ  ๏ౘ൏ඌ౽ค                          –  ಸದಸ ฆ; 
(v) ನಗರ ಸො, ඬರಸො ಅಥ฿ ಪಟౣ ಣ  
     ඵೈಯൟಯ ಆಕ౨  ಅಥ฿  

         ෨ಌ ඌ౽ค                                               – ಸದಸ ฆ; 
(vi) ൞ล ౾ನย ฆವ ඵೈಯ൬ ಅไൽ౫                 

            ಅඌ౽คಗำ                                                     –  ಸದಸ ฆ;                                         
 
 8. ೦ค ඩ ඌ౽ರಗಳ ಪ ౽ಯბಗำ.- (1) (ಎ) ൞ลಀ ಮಟౣ ದ ಸ෦ൟ ಪ ൟ ෩ฆ 
ൟಂಗัತ෫  ಸො ನഷ ಕನ౬ ಡ ූಯ ಅඝ ನದ ಀคൡ ಅತಂലฆವ ಕ ಮಗಳ ಬಡಜನ ತನ౬  
ವರൽಯඝ౬  ಸොಯ ൽකಂಕൽಂದ 15 ൽನಗูಳಛಜ ೧ม  ಮಟౣ ದ ಸ෦ൟಡ ಸย ಸತಕౙ ൿ౪ . 
  () ೧ม  ಮಟౣ ದ ಸ෦ൟ ෩ฆ ൟಂಗัತ෫  ಸොಯඝ౬  ค, ಸොಯ ൽකಂಕൽಂದ 15 
ൽನಗูಳಛಜ ฃಜ  ಮಟౣ ದ ಸ෦ൟಡ ತನ౬  ವರൽಯඝ౬  ಸย ಸತಕౙ ൿ౪ . 
 () ฃಜ  ಮಟౣ ದ ಸ෦ൟ ෩ฆ ൟಂಗัತ෫  ಸොಯඝ౬  ค, ಸොಯ ൽකಂಕൽಂದ 15 
ൽನಗูಳಛಜ ಸ౽ბರಃౙ  ತನ౬  ವರൽಯඝ౬  ಸย ಸತಕౙ ൿ౪ . 
 (ല) ೧ม  ಮൡ౨  ൞ลಀ ಮಟౣ ದ ಸ෦ൟಗำ, ೦ค ಅඌ౽ค ಸย ದ ವರൽಯ ෬ว ಅಗತ  
ಕ ಮವඝ౬  ಅತಳ ತಕౙ ൿ౪ .  

(2) ೧ม  ಮಟౣ ದ ಸ෦ൟಗಳ ೈಲಕฃಜฆವ ಕನ౬ ಡ ಮൡ౨  ಸౙ ೃൟ ಇมಒಯ ಸಯಕ 
ඛඃბಶಕฆ ൞ลಀ ಮൡ౨  ೧ม  ಮಟౣ ದ ಸ෦ൟಂൽಡ ಸಮನ౷ ಯ ඌ, ෬ว 
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ඛൽბಷౣ ಪലඈ ಸොಗಳඝ౬  ಆೕ೧โದඝ౬  ಮൡ౨  ඛಗൽತ ಸಮಯඅಳಡ ವರൽಗำ ฃಜ  
ಮಟౣ ದ ಸ෦ൟಡ ಸย ಃ෴ಞโದඝ౬  ಖತಪലಆಳ ತಕౙ ൿ౪ . 
 9. ೦ค ಅඌ౽คಗಳ ඛೕಜච.- (ಎ) ฃಜ  ಸ౽ბರದ ಟ භ ’ಎ’ ದ೬ბಜಂತ ಕല෫ ಇರದ 
ಅඌ౽คಯඝ౬  ೦ค ಅඌ౽คಯක౬ ಜ ತൡ౨ ಪലಸತಕౙ ൿ౪ . ಆದಟ  ಕನ౬ ಡ ಮൡ౨  ಸౙ ೃൟ ಇมಒಡ 
คฆವ ಟ භ ’’ ದ೬ბಯ ಅඌ౽คಯඝ౬  ಆದ ಯ ෬ฉಡ ೦ค ಅඌ౽คಯක౬ ಜ 
ತൡ౨ ಪലಸತಕౙ ൿ౪ . 
 () ೦ค ಅඌ౽คಯඝ౬ ,- 
  (i) ಸ౩ ัೕಯ ౩ ಗಳඝ౬  ຄರൡಪല ಸ౽ბค ಇมಒಗำ ಮൡ౨  ๎ಸನಬದ౫  ಡัಗำ 
ಟ ඛಗಮಗัಡ ීඌඈ ೧ว ಯ ೧ม ඌ౽คಗำ; ಅಥ฿ 
 (ii) ಮನಗರ ඩยಃ ಪ ඃಶದย  ಸ౩ ัೕಯ ౩ ಗัಡ ීඌඈ ಮನಗರ ඩยಃಯ 
ಆಕ౨ ฆ; ಅಥ฿ 
 (iii) ಅಛคಃಗำ, ಅಂಗലಗำ ಟ ฿ಯ ౩ ಗัಡ ීඌඈ ಅಛคಃ ಮൡ౨  
฿ಜ  ಇมಒಯ ೲഔ ඛඃბಶಕฆ  
- ದූბඝರ ඡಮಕ ಡತಕౙ ൿ౪ : 
 
 ಪฏൡ, ಹ൬ ಂಗิฆ ಮನಗರ ඩยಃ (ಎಂඪ) ಯ ฿ ඪ౨ ಡ ීඌඈ 
ಎಂඪ ෨ಖ  ಆಕ౨ ฆ ಅಗತ  ಒ ಯ ೦ค ಅඌ౽คಗಳඝ౬  ඡಮಕ ಡಬൿ. 
 10. ೦ค ಅඌ౽คಯ ಕತბವ ಗำ.- ಈ ಅඌඛಯಮದ ಉಪීಧಗಳ ಅലಯย  ತൡ౨ ಪലಸมದ 
ನ  ಕ ಮಗಳ ඩಲචಯඝ౬  ಌൟ ಪലವ ඛഔౣ ನย  ೦ค ಅඌ౽ค ಈ ಃಳಉಡ ಕತბವ ಗಳඝ౬  
ඛವბಸತಕౙ ൿ౪ :- 

(i) ಅඌඛಯಮದ ಪ ಕರಣ 17ರ ಉಪಪ ಕರಣ (1) ಮൡ౨  (5)ರ ෬ฉಡ ಸ౽ბค ಇมಒ ಟ 
ಸ౩ ัೕಯ ඩ ඌ౽ರಗಳย  ඛಯತ౽ยಕ ಪค๏ೕಲච ನഷโൿ. 

 (ii) ಅඌඛಯಮದ ಪ ಕರಣ 17ರ ಉಪಪ ಕರಣ (6) คಂದ (10) ರವฉಜನ ඩಲචಯඝ౬  
ಖತಪലಸฤ ඛಯತ౽ยಕ ಪค๏ೕಲච ನഷโൿ. 

(iii) ඛಯ෦ಸಬർඈಥ คೕൟಯย  ීಧಪಟౣ  ಸ෦ൟಗัಡ ಪค๏ೕಲක ವರൽಗಳඝ౬  
ಸย โൿ.  

 11. ಅඌಂತ ූ ೦ค ඛඃბಶකಲಯ.- ಕನ౬ ಡ ಮൡ౨  ಸౙ ೃൟ ඛඃბಶකಲಯโ, ಅඌಂತ 
ූ ೦ค ඛඃბಶකಲಯใ ಸಹ ಆಜರತಕౙ ൿ౪ .  
 12. ๏ౘಣದย  ಕನ౬ ಡ ූ.- ฃಜ ದย ฆವ ಎม  ๎วಗಳย ನ ๏ౘಣಃౙ  ීඌඈ ಕನ౬ ಡ 
ූ ಕย౽ ಅඌඛಯಮ, 2015 (2015ರ ಕකბಟಕ ಅඌඛಯಮ ಒ  22)ರ ಉಪීಧಗಳ 
ಅನ౷ ಯ฿ಞโൿ ෨ಂൿವฉತ౨ ๅ.  
 13. ಉನ౬ ತ ๏ౘಣ, ൞ಂൟ ಕ ๏ౘಣ ಟ ไൟ౨  ๏ౘಣದย  ಕನ౬ ಡ ූ.- (1) ඞತನ 
๏ౘಣ ඛೕൟಯ ಅඝರ, ಉನ౬ ತ, ൞ಂൟ ಕ, ไൟ౨  ๏ౘಣ ฿ ಗದย  ීಧಪಟౣ  เಶ౷ เർ ಲಯಗำ 
ඛಯ෦ಸมඈ ไൟ౨ ಪರ ฿ ಗಃౙ  ීඌದ ಕನ౬ ಡ ූಯ ඩ ೕಜಕ ಟ ౽෴ბತ ಕ 
೦ౢ ನವඝ౬  เർ ൮ბಗัಡ ැೕඌಸತಕౙ ൿ౪ . 
 (2) ಎ.ಎ.ಎฯ. ಮಟౣ ದย  ಕನ౬ ಡವඝ౬  ಒಂൿ ූ෴ಜ ಕยಯದ เർ ൮ბಗัಡ 
เಶ౷ เർ ඛಲಯದ ಪಠ ಕ ಮದย  ඛಯ෦ಸมඈ ෩ಲ ಕನ౬ ಡ ූಯඞ౬  ಸಹ ಒಂൿ 
เಷಯ฿ಜ ැೕඌಸತಕౙ ൿ౪ . 
 14. ಉನ౬ ತ, ൞ಂൟ ಕ ಟ ไൟ౨ ಪರ ๏ౘಣದย  ෦ೕಸมൟ.- ಕකბಟಕದย  ಅಥ฿ ಇತರ 
෴โඃ ฃಜ ದย  ಕನ౬ ಡ ಧ ಮದย  1ඡ ತರಗൟಂದ 10ඡ ತರಗൟಯವฉಡ ಓൽದ เർ ൮ბಗัಡ 
ಉನ౬ ತ, ൞ಂൟ ಕ ಟ ไൟ౨ ಪರ ๏ౘಣದย  ฃಜ  ಸ౽ბರโ ಅඌಸಬർඈಥ ๕ಕറ฿ฆ 
ಪ ಣದย  ෦ೕಸมൟಯඝ౬  ಒದಜಸತಕౙ ൿ౪ . 

15. ฃಜ  ಸ౽ბರ, ಸ౩ ัೕಯ ඩ ඌ౽ರಗำ, ಡัಗำ, ඛಗಮಗำ ಮൡ౨  ฃಜ  
ಸ౽ბರದ ๎ಸನಬದ౫  ಅಥ฿ ๎ಸನಬದ౫ ವಲ ದ ඛ౽ಯಗำ, ಸಹ౽ค ಘಗำ ಟ 
౩ ಗಳย  ಉඅ ೕಗ ಪഷโದ౽ౙ ಜ ಕನ౬ ಡ ූ೦ౢ ನ ಅವಶ ಕ.- ฃಜ  ಸ౽ბค ಉඅ ೕಗ 
ಅಥ฿ ฃಜ  ಸ౽ბರದ ෴โඃ ಸ౩ ัೕಯ ඩ ඌ౽ರಗำ, ಡัಗำ, ඛಗಮಗำ, ๎ಸನಬದ౫  ಅಥ฿ 
๎ಸನಬದ౫ ವಲ ದ ඛ౽ಯಗำ ಅಥ฿ ඣೕಂർತ ಸಹ౽ರ ಘಗำ ಟ ಇತರ ౩ ಗಳย  
ಉඅ ೕಗವඝ౬  ಆೕฆವ ಪ ൟಬ౯  ವ ౾౨  ඛಯ෦ದ ಇತฉ เർ ಹბಗำ ಅಥ฿ ಷರൡ౨ ಗಳ 
೯ಡ ಕකბಟಕ สೕಕ฿ ಆೕಗ ಅಥ฿ ಈ ಬಡ  ಸ౽ბರโ ಅඌದ ෴โඃ ඩ ඌ౽ರโ 
ನഷವ, 10ඡ ತರಗൟ ಅಥ฿ ಎ.ಎ.ಎฯ..ಯ ಪ ಥಮ ූ ಅಥ฿ ൽ౷ ൟೕಯ ූಡ 
ತತ౺ ನ฿ದ ಕನ౬ ಡ ූ ಪคೕಃ౹ ಯย  ಉൟ౨ ೕಣბකಗತಕౙ ൿ౪ : 
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 ಪฏൡ, ෴โඃ ವ ౾౨  ಎ.ಎ.ಎฯ. ಅಥ฿ ತತ౺ ನ ಪคೕಃ౹ ಯย  ಕನ౬ ಡ ූಯඝ౬  
ಪ ಥಮ ಅಥ฿ ൽ౷ ൟೕಯ ූಯක౬ ಜ ಡൿಆಂഴ ಉൟ౨ ೕಣბฃಜದ౪ ฉ, ಅಂಥ ಕನ౬ ಡ ಪคೕಃ౹ ಂದ 
เකൟಯඝ౬  ඛೕಡมಞโൿ. 

16. ක ෴ಲಯಗಳย  ಕನ౬ ಡ ූ.- (1) ೧ม  ක ෴ಲಯಗำ ಅಥ฿ ಅඌเೈರ൏ 
ක ෴ಲಯಗำ ದූბඝರ ಮൡ౨  ක ෴ඌಕರಣಗำ ತಮ  ಕมಪಗಳඝ౬  ಕറ ಯ฿ಜ 
ಕನ౬ ಡದย  ನഷಸತಕౙ ൿ౪  ಟ ಆඃಶಗำ ಮൡ౨  ൟೕඬბಗಳඝ౬  ಕನ౬ ಡ ූಯย  ಳೕಸತಕౙ ൿ౪ :  
 ಪฏൡ, ಅಂಥ ෴โඃ ක ෴ಲಯ ಅಥ฿ ක ෴ඌಕರಣದ ඪೕഢೕನ ಅඌ౽คಗำ 
ౘ ವඝ౬  ಕನ౬ ಡ ූಯย  ർಖย฿ಗ ಅಗತ เฆವ ಕഷಗಳย  ಆಂಗ  ಪದಗำ ಅಥ฿ 
ಪದඬಂಜಗಳඝ౬  ಬಳಸಬൿ: 
 ಮൡ౨  ಪฏൡ, ಉಚ  ක ෴ಲಯโ ನ  ಅಥ฿ เ๕ಷ ಆඃಶದ ෩ಲಕ ಆಂಗ  
ූಯย  ౘ ವඝ౬  ർಖยಸฤ ඪೕഢೕನ ಅඌ౽คಗัಡ ಅඝಮൟಯඝ౬  ඛೕಡಬൿ.  
 (2) ಇತರ ෴โඃ ಅඌඛಯಮದย  ಏඡ ಒಳತಂലದ౪ ง, ฃಜ  ಸ౽ბರದ ಎม  ಅฉ-
ක ಕ ౽ಯბඛ฿ბಹಕರ ಎม  ಆඃಶಗำ ಕನ౬ ಡದย ರತಕౙ ൿ౪ . 
 17. ಕನ౬ ಡ ූಯ ฿ ಪಕ ಬಳಃ ಮൡ౨  ಪ ರ౽ౙ ಜ ಅತಳ ౽ದ ನ  ಕ ಮಗำ.- 
(1) ฃಜ  ಸ౽ბರದ ಇมಒಗำ, ಉದ ಮಗำ ಅಥ฿ ౷ ಯತ౨  ౩ ಗำ, ಸಹ౽ರ ಮൡ౨  ವბಜඛಕ 
ಉದ ಮಗำ, ๖ౘಕ ౩ ಗำ,  ಂಀಗำ, ಌಸಜ ಅಛคಃಗำ, ಮൡ౨  เಶ౷ เർ ಲಯಗಳ 
ಫಲಕಗಳย ฆವ ກಸฆಗำ, ಮൡ౨  ಸದค ౩ ಗಳย  ౽ಯბඛವბವ ಅඌ౽คಗಳ ກಸฆ ಮൡ౨  
ಪದකಮಗಳඝ౬  ವ ಫಲಕಗำ ಪ ෨ಖ฿ಜ ಕನ౬ ಡದย  ಇರತಕౙ ൿ౪ . 
  (2) ರ౨ ಗำ ಮൡ౨  ಬറವൕ ಪ ඃಶಗಳ ກಸฆಗิ คඈ ฃಜ ದ เเಧ ಸ౽ბค ಇมಒಗಳ 
ಮൡ౨  ಸ౩ ัೕಯ ඩ ඌ౽ರಗಳ ෬ย౷ ೈರൕಯย  ಕมಜฆವ ಫಲಕಗಳ ෬ว ಪ ದ๏ბಸมಞವ 
เವರಗำ ಪ ෨ಖ฿ಜ ಕನ౬ ಡದย  ಇರತಕౙ ൿ౪ . 
 (3) ಕකბಟಕದย  ಸ౽ბರ ಅಥ฿ ಸ౩ ัೕಯ ඩ ඌ౽ರ ಪ ಕಟൕಛಜ ຄರലದ ಎม  ങಂಡฑ 
ಅඌಚච, ೦ೕฃൡ, ಅ೧ბ ನ෩ච, ല೧ಟฯ ನ෩ච, ಪ ಣ ಪತ  ಮൡ౨  ಅඌಚචಗำ 
ಪ ෨ಖ฿ಜ ಕನ౬ ಡದย  ಇರತಕౙ ൿ౪ .  
 (4) ಸ౽ბರ, ಸ౩ ัೕಯ ඩ ඌ౽ರ, ಅඝർඛತ ಅಥ฿ ಅඝർನರತ ౩  ನഷವ 
౽ಯბಕ ಮಗಳ ಀคತ ಕರಪತ ,  ನฆ,  ಀ౺ , ಎว౽ౣ იඛಋ ಪ ದಶბನ ಫಲಕ, ൟಗำ, ඣೕഔೕಗำ 
ಇ൞ ൽ ಪ ෨ಖ฿ಜ ಕನ౬ ಡದย  ಇರತಕౙ ൿ౪ .  
 (5) ಸ౽ბರโ ಅತಂഽತಹ ಅಥ฿ ಸ౽ბರ ಅಥ฿ ීඌತ ౩ ಗำ ಅಥ฿ ಸ౩ ัೕಯ 
ඩ ඌ౽ರಗัಂದ ෴โඃ คೕൟಯ ಪ ൟಫಲ, ಅඝർನ, ค෴ൟ ಪഷൿ ಅඝ ನತัൟ౨ ฆವ 
෴โඃ ೕಜචಡ ීඌದ ಫಲಕ, ೦ೕฃൡ, ರೕൽ, ฤ , ඣೕഔೕಗำ ಇ൞ ൽ 
ಪ ෨ಖ฿ಜ ಕನ౬ ಡದย  ಇರತಕౙ ൿ౪ .  
 (6) ಸ౽ბರದ ಅಥ฿ ಸ౩ ัೕಯ ඩ ඌ౽ರಗಳ ಅඝ෮ೕದච ಮൡ౨  ೪ฃൟಂൽಡ 
౽ಯბඛವბൟ౨ ฆವ ฿ಜ , ಅಛคಃ ಮൡ౨  ฿ ඩರ ౩ , ක ಸಗำ, ಸสೕಚක ಄ಂದ ಗำ, 
ಆಸ౭  ಗำ, ಪ ೕಛಲಯಗำ, ಮඣೕฏಜක ಄ಂದ ಗำ ಮൡ౨  ຄೕങฯ ෨ಂ൞ದโಗಳ ກಸರඝ౬  
ಪ ದ๏ბವ ಫಲಕಗಳ ෬ยನ ಅಧბ ූಗโ ಕನ౬ ಡದย  ಇರತಕౙ ൿ౪  ಮൡ౨  ಃಳಜನ ಅಧბ ූಗโ ฉ 
෴โඃ ූಯย  ಇರಬൿ.   
 (7) ฃಜ අಳಡ ತ෴คದ ಮൡ౨  ฃಟ฿ಞವ ಎม  ಅಛค౽ ಮൡ౨  ಇತರ ಛ ಹಕ 
ಉತ౭ ನ౬ ಗಳ ກಸฆ ಮൡ౨  ಅโಗಳ ಬಳಃಯ ಀค൞ದ ඛඃბಶನಗำ ෴โർದง ಇದ౪ ย  ෴โඃ 
ಇತರ ූಯ ೯ಡ ಕನ౬ ಡದย  ಇರತಕౙ ൿ౪ .  
 (8) ฃಜ ದย  ವბಜඛಕರ ൟಛಜ ಪ ಕഔಸมದ ೦ೕฃൡ ಮൡ౨  ಚචಗಳඝ౬  
ಪ ದ๏ბವ ಎม  ಫಲಕಗಳย  เಷಯಗಳ ඛಗൽತ ๕ಕറ฿ฆ ಪ ಣโ ಕನ౬ ಡ ූಯย ರತಕౙ ൿ౪ . 
೦ೕฃൡಗಳ ವಜೕბಕರಣ ಮൡ౨  ಕನ౬ ಡದย  ಪ ದ๏ბಸ౽ದ ೦ೕฃൡ เಷಯಗಳ ๕ಕറ฿ฆ 
ಪ ಣโ ฃಜ  ಸ౽ბರൽಂದ ඛಗൽಪലඈ ಇರತಕౙ ൿ౪ . 
 (9) ฃಜ අಳಜನ 100౾ౙ ಂತล ກ ನ ಉඅ ೕಜಗಳඝ౬  ຄಂൽฆವ ฃಜ  ಮൡ౨  ಄ಂದ  
ಸ౽ბರದ ಒഷತನದ ಪ ൟಂൿ ಅಛค౽ ౩ , ವბಜඛಕ ವಲಯ ಉದ ಮ,  ಂಋ ಮൡ౨  ಌಸಜ 
ಅಛคಃಗำ,- 
 (ಎ) ౩ ಯ ൽನඛತ ದ ౽ಯბ ಅಥ฿ ಪ ౽ಯბಗಳ ಟ ඛಯ෦ಸಬർඈಥ ಇತฉ 
ಪ ౽ಯბಗಳ ඛವბಹൕಯย  ಕನ౬ ಡ ූಯ ಬಳಃಯ ಉං౪ ೕಶ౽ౙ ಜ ’ಕನ౬ ಡ ಆೕಶ’ವඝ౬  ౩ ඪಸತಕౙ ൿ౪ . 
ಇದರ ෨ಖ ಸ౩  ಕನ౬ ಡ ೦ౢ ನವඝ౬  ຄಂൽฆವ ౩ ಯ คಯ ಉඅ ೕಜ෴ಜರಀ.  
 () ಕನ౬ ಡ ූ ತකಡฤ ರൽฆವ ಉඅ ೕಜಗัಛಜ ವ ವคಕ ಕನ౬ ಡ ූ 
ಪคಚಸฤ “ಕನ౬ ಡ ಕย౽ ಘಟಕ” (ඩ ಥ෦ಕ ಕನ౬ ಡ ැೕಧක ಘಟಕ) ವඝ౬  ౩ ඪಸತಕౙ ൿ౪ . ಇದ౽ౙ ಜ 
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ಅಂಥ ౩ ಗಳ ಆೕคಃಯ ෬ฉಡ ಅವರ ಖბನย  ಸ౽ბರโ ಅಗತ  ැೕಧಕ ಬ౯ ಂൽ ಮൡ౨  ಕย౽ 
ಮಜ ಯඝ౬  ಒದಜಸತಕౙ ൿ౪ . 
 (10) ಕකბಟಕ ฃಜ අಳಜನ  ಂಀಗಳย  ಮൡ౨  ಇತರ ಹಣ౽ ౩ ಗಳย  
ಉඅ ೕಜ෴ಜฆವ ಪ ൟಬ౯  ವ ౾౨  ವბಜඛಕฌಂൽಜನ ತನ౬  ಎม  ಪಕბ ಟ ಪತ  
ವ ವರದย  ಕನ౬ ಡ ූಯඝ౬  ಬಳಸತಕౙ ൿ౪ . 
 18. ൟ ൪ತ ೦ౢ ನ ಃ౹ ೕತ ದย  ಕನ౬ ಡ ූಯ ಬಳಃಛಜ ಅತಳ ౽ದ ಕ ಮಗำ.- (1) 
ಇ-ಆಡัತ ಇมಒ ൟ ൪ತ ೦ౢ ನ ಃ౹ ೕತ ದย  ಕನ౬ ಡ ූಯ ಸಮಥბ ಬಳಃಛಜ ෨ಕ౨  ෩ಲ 
൪൞ ಂಶ ಮൡ౨  ಪคಕರಗಳඝ౬  ಅไൽ౫ ಪലಸತಕౙ ൿ౪ . 

(2) ಸ౽ბರದ เเಧ ಇมಒಗಳ, ಸ౩ ัೕಯ ඩ ඌ౽ರಗಳ, ಅฉ-ಸ౽ბค ౩ ಗಳ, ವბಜඛಕ 
ವಲಯದ ಉದ ಮಗಳ, ౷ ಯತ౨  ౩ ಗಳ, ಸಹ౽ರ ಘ ಇ൞ ൽಗಳ ೦ಲ൞ಣಗಳย  ൟಯඝ౬  
ඛಆೕി ಅಥ฿ ౽ಲ౽ಲದย  ಲಭ เฆವ ൪ತ ೦ౢ ನದย , ಕನ౬ ಡದย  ಲಭ ฿ಞ๋ 
ಡತಕౙ ൿ౪  ಮൡ౨  ಅದฌಂൽಡ ಬಳಸมಞವ ෴โඃ ූಯඝ౬  ಆౙ  ലಆಳ ฤ 
ಧ ฿ಞ๋ ೦ಲ൞ಣವඝ౬  ඩბഴ ಡತಕౙ ൿ౪ . 
 (3) ಸ౽ბค ಇมಒಗಳย  ಅඝ ನತัൟ౨ ฆವ ಇ-ങಂಡฆ ಮൡ౨  ಇ-ಆಡัತ ೕಜචಗಳย  
ಕನ౬ ಡದ ಬಳಃಛಜ ಲಭ ವඝ౬  ಸಹ ಲಭ เฆ๋ ಡತಕౙ ൿ౪ .  
 (4) ಸ౽ბರ ಮൡ౨  ಸ౩ ัೕಯ ඩ ඌ౽ರಗำ ಅไൽ౫ ಪലದ ಎม  เൿ ක ನ (ಎว౽ౣ იඛಋ) 
ಅನ౷ ಃಗำ ಕನ౬ ಡದย  ಇರತಕౙ ൿ౪ . ಎม  เൿ ක ನ ಅ೧ბ ನ෩චಗำ, ඃಶಗำ, ಪತ  
෨ಂ൞ದโಗำ ಸಹ ಕನ౬ ಡದย  ಇರತಕౙ ൿ౪ .   
 19. ಕನ౬ ಡ ූಯ ಅไൽ౫ ಡ  ೕ൞౺ ಹಕಗำ.- ಇ-ಆಡัತ ಇมಒಂದ ൟ 
൪ತ ೦ౢ ನ ಃ౹ ೕತ ದย  ಕನ౬ ಡ ූಯ ಪค൏ಮ౽ค ಅไൽ౫ ಛಜ ಸ౽ბರಃౙ  ಜකತ ಕ ಸಲກಗಳඝ౬  
ඛೕഴವ ವ ౾౨ ಗัಡ  ೕ൞౺ ಹವඝ౬  ඛೕಡฤ ೕಜචಯඝ౬  งඪಸತಕౙ ൿ౪ . 
 20. เකൟ ಮൡ౨  คಡ ค෴ಯൟ ಅಥ฿ คಡ ෨ಂലಃ ಪഷವ ಹಀౙ .- (1) 
෴โඃ ಌಸಜ ಉದ ಮ, ౽ಯბ౩  ಅಥ฿ ౩ , ฃಜ  ಸ౽ბರโ ಅඌದ ಅಛค౽ 
ඛೕൟಯ ಅඝರ฿ಜ ಕನ౬ ലಗคಡ ඛಗൽಪലದ ๕ಕറ฿ฆ ಪ ಣ౾ౙ ಂತ ಕല෫ಯಲ ದ 
෦ೕಸมൟಯඝ౬  ಕย౭ ದ ຄರൡ ේ-ค෴ൟ, ෴โඃ ಇತฉ เකൟ ಅಥ฿ คಡ 
ค෴ൟ ಅಥ฿ คಡ ෨ಂലಃಯඝ౬  ಅಥ฿ ෴โඃ ಬಡಯ ಸ෴ඝർನವඝ౬  
ಪഷಯฤ ಹಀౙ ಳ ವฃಜರತಕౙ ದ౪ ಲ .  
 (2) ಉඅ ೕಗದย  ಕನ౬ ലಗคಡ ෦ೕಸมൟ ඛೕഴโದ౽ౙ ಜ ತൡ౨ ಪലದ ฃಜ ದ ಅಛค౽ 
ඛೕൟಯඝ౬  ඩยโದಃౙ  ಬದ౪ ฿ದ ෴โඃ ಉದ ಮโ ತನ౬  ಧ ಯඝ౬  ಈസคಸฤ 
เಫಲ฿ದย  ಎม  ಲಭ ಗಳඝ౬  ಎಂದฉ, เකൟಗำ ಮൡ౨  คಡ ค෴ൟ ಅಥ฿ คಡ 
෨ಂലಃ ಅಥ฿ ෴โඃ คೕൟಯ ಸ෴ඝർನವඝ౬  ಭเಷ ದย  ෨ಂൿವคโದಃౙ  
ಅನಹბ฿ಗತಕౙ ൿ౪  ಮൡ౨  ಅದඝ౬  ವฤ ഴโದ౽ౙ ಜ ಸಹ ຄൕ෴ಗತಕౙ ൿ౪ . ಸದค 
ಉದ ಮಃౙ  ಅಹ฿ಲඝ౬  ຂัಆಳ ฤ ಒಂൿ ಅವ౽ಶ ඛೕലದ ತฆ฿ಯ ತ ๆ ಅಂಥ ಅನಹბಡ 
ಒಳಛಗತಕౙ ൿ౪ . 
 (3) ฃಜ  ಸ౽ბರದ ಆ൮ბಕ ಇมಒ ಮൡ౨  ฿ಜ  ಟ ಅಛค౽ ಇมಒಗำ ෬ಲౙ ಂಡ (1) 
ಮൡ౨  (2)ඡ ಉಪಪ ಕರಣದ ಉಪීಧಗಳ ඩಲචಯඝ౬  ඛ๏ ತಪലಸತಕౙ ൿ౪ . ಈ ಬಡಜನ ฿ბಕ 
ವರൽಯඝ౬  ฃಜ  เඋನಡಲದ ಉಭಯ ಸದನಗಳ ෨ಂං ലಸತಕౙ ൿ౪  ಮൡ౨  ಇมಒಯ 
೦ಲ൞ಣದย  ಅභสೕി ಡತಕౙ ൿ౪ . 
 (4) ฿ಜ  ಮൡ౨  ಅಛค౽ ಇมಒ, ฃಜ ൽಂದ  ೕ൞౺ ಹಕ/ค෴ൟಗಳඝ౬  ಪഷൽฆವ 
౩ ಯ เವರಗಳඝ౬  ಮൡ౨  ಅಛค౽ ඛೕൟಯ ಪ ౽ರ ಕನ౬ ലಗคಡ ಒದಜಸมದ ಉඅ ೕಗದ เವರಗಳ 
ಬಡ  ฃಜ  ಸ౽ბರಃౙ  ವರൽ ಸย ಸತಕౙ ൿ౪  ಮൡ౨  ಇมಌ ೦ಲ൞ಣದย  ൟಯඝ౬  ಅභสೕി 
ಡತಕౙ ൿ౪ .  
 (5) ಅද ಂഔ ಅඌඛಯಮ, 1961ರ ෬ฉಡ ౽ಯბඛವბವ ಎม  ಅಛคಃಗำ ಅද ಂഔ 
ತರൟಯඝ౬  ඛೕഴವย  ಕನ౬ ലಗคಡ ಆದ ಯඝ౬  ඛೕಡಀ.  
 (6) ಅಛค౽ ඛೕൟಯ ಪ ౽ರ ค෴ൟ/ ೕ൞౺ ಹಕಗಳඝ౬  ಪഷൽฆವ ಮൡ౨  100౾ౙ ಂತ ກೋ  
ಉඅ ೕಜಗัฆವ ಎม  ಅಛคಃಗಳย  ಪ ಕರಣ 9ರ () ಘಡದ ಉಪಘಡ (iii)ರ ෬ฉಡ ඛೕ೧ದ 
೦ค ಅඌ౽ค  ඣೕಡฯ ಅඌ౽ค෴ಜರತಕౙ ൿ౪ . ඣೕಡฯ ಅඌ౽ค ಈ ಅඌඛಯಮದ 
ಅലಯย  ಅಗತ ಪലฆ๋ ಕನ౬ ಡ ූಯ ಅඝ ನ/ಅඝಸರൕಛಜ ಡൿಆಂಡ ಕ ಮಗಳ ಬಡ  
೧ม ಮಟౣ ದ ಸ෦ൟಡ  ೖಕ ವರൽಯඝ౬  ಸย ಸತಕౙ ൿ౪ . 
 21. ಉඅ ೕಗ ೕಟბฯ.- ฃಜ  ಸ౽ბರโ ಸ౽ბค ಕค, ౩ , ಸ౩ ัೕಯ ඩ ඌ౽ರ, 
ವბಜඛಕ ಉൽ౪ ෫, ಌಸಜ ಅಛคಃ, ಅಛค౽ ౩  ಮൡ౨  ಅโಗಳ ಕකბಟಕದย ನ ඡಮ౽ൟ 
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ಏ೬ඛ౺ ಗัಛಜ ಒಂൿ ಉඅ ೕಗ ೕಟბฯ ಅඝ౬  ౩ ඪಸತಕౙ ൿ౪ . ಅಂಥ ಉඅ ೕಗ౽ౙ ಜ ඛಯ෦ದ 
ಕನ౬ ಡ ೦ౢ ನದ เವರಗಳ ಸತ ಭൟბ ಡ౽ದ ಌย ౩ ನಗำ ಮൡ౨  ಉඅ ೕಗಗಳඝ౬  ಅಂಥ 
ಉඅ ೕಗ ೕಟბฯನย  ಅඌಸತಕౙ ൿ౪ .    
 22. ಸ౽ბค ಅඌ౽คಗำ ಈ ಅඌඛಯಮದ ಉಪීಧಗಳඝ౬  ඩยಸฤ เಫಲ฿ದย  
ඈಡච.- (1) ಅඌಂತ ූಯඝ౬  ೦คತัವ ಕತბವ ವඝ౬  ವಆಂಡ ಸ౽ბค ಅඌ౽ค ಈ 
ಅඌඛಮಯದ ಉಪීಧಗಳඝ౬  ඩยಸฤ เಫಲ฿ದฉ, ಅಂಥ เಫಲಯඝ౬  ಕತბವ ೋ ൟ ಎಂൿ 
ූเಸತಕౙ ൿ౪  ಮൡ౨  ๏౨  ඩ ඌ౽ರโ ඛಧბคಸಬർඈಥ ๏౨  ಕ ಮಃౙ  ಞค෴ಗತಕౙ ൿ౪ .  

(2) ಅඌಂತ ಮൡ౨  ಆಡั൞ತ ಕ ವ ವರಗಳย  ಕನ౬ ಡ ූಯඝ౬  ಬಳವย  ಸ౽ბค 
ಅඌ౽คಗಳ ಕഷಂದ ಆಞವ ็ಫಲ ವඝ౬  ಕತბವ  สೕಪๅಂൿ ූเಸತಕౙ ൿ౪  ಮൡ౨  ಅವರ เฆದ౫  
ಅಗತ  ๏౨  ಕ ಮ౽ౙ ಜ ಆ෴ ಸ෦ൟಗำ ฃಜ  ಮಟౣ ದ ಸ෦ൟಡ ವರൽ ಡತಕౙ ൿ౪ : 
 ಪฏൡ, ಅಂಥ ๏౨  ಕ ಮ ಡൿಆำ ವ ෨ಂ ීಧಪಟౣ  ಅඌ౽ค ಅಥ฿ ඥಕರඛಡ 
ಅಹ฿ಲඝ౬  ຂัಆಳ ฤ ಒಂൿ ಅವ౽ಶವඝ౬  ඛೕಡತಕౙ ൿ౪ .  
 23. ಌಸಜ ವ ౾౨ ಗัಂದ ಈ ಅඌඛಯಮದ ಉಪීಧಗಳ ಉಲ ಂಘචಛಜ ඈಡච.- ෴โඃ 
ಅಛคಃ, ಅಂಗല, ಫෳბ ಮൡ౨  ฿ಜ  ౩ ಯ ยೕಕ ಅಥ฿ ಅದರ ಉ౨ ฿ค ವ ౾౨ ಗำ ಈ 
ಅඌඛಯಮದ ಪ ಕರಣ 17ರ (6) คಂದ (10) ರವฉಜನ ಉಪಪ ಕರಣಗಳ ಉಪීಧಗಳඝ౬  ඩยಸฤ 
เಫಲ฿ದฉ ಈ ಃಳಡ ದ ೩ม චಡ ಞค෴ಗತಕౙ ൿ౪ :   

 (i) ෮ದಲචಯ ಅಪฃಧ౽ౙ ಜ ง.5,000/- ವฉಡ เಸ౨ คಸಬർದ ೩ม ච. 
 (ii) ಎರಡචಯ ಅಪฃಧ౽ౙ ಜ ง.10,000/- ವฉಡ เಸ౨ คಸಬർದ ೩ม ච. 
 (iii) ඦತರದ ಪ ൟಂൿ ಅಪฃಧ౽ౙ ಜ ง.20,000/- ವฉಡ เಸ౨ คಸಬർದ ೩ม චಡ 

ಮൡ౨  ಪರ฿ನಜಯඝ౬  ಸಹ ರൿ౪ ತัโದಃౙ  ಞค෴ಗತಕౙ ൿ౪ .  
เವರൕ: ಈ ಉං౪ ೕಶ౽ౙ ಜ, ೦ค ಅඌ౽ค ෴โඃ ಕ ಮವඝ౬  ಅತำ ವ ෨ಂ 

ಅඌඛಯಮದ ಉಲ ಂಘචಛಜ ౽ರಣ ಄ำವ ඣೕഔೕಸඝ౬  ඛೕಡತಕౙ ൿ౪  ಮൡ౨  ඣೕഔೕನ ൽකಂಕൽಂದ 
ಹൽජൿ ൽನಗูಳಡ ಈ ಅඌඛಯಮದ ಉಪීಧಗಳ ඩಲචಛಜ ಅವ౽ಶವඝ౬  ಒದಜಸತಕౙ ൿ౪ . ౽ರಣ 
಄ำವ ඣೕഔೕನ ಅඝಸರൕ ಡฤ เಫಲ฿ದย  ෬ಲౙ ಂಡ ಅಪฃಧಃౙ  ಮൡ౨  ඈಡචಡ 
ಞค෴ಗತಕౙ ൿ౪ .   
 24. ಅಪฃಧಗಳ ฃ೧ ಇತ ಥბ.-  (1) ಈ ಅඌඛಯಮದ ඩ ฏಭಃౙ  ෮ದฤ ಅಥ฿ ඦತರ 
ലದ 23ඡ ಪ ಕರಣದ ಅലಯย  ඈಡඛೕಯ฿ದ ෴โඃ ಅಪฃಧವඝ౬ , ಅೕಜච ഴವ 
෮ದฤ ಅಥ฿ ඦತರ฿ಗย ฃಜ  ಸ౽ბರโ ಈ ಬಡ  ಅඌಂತ ฃಜ ಪತ ದย  ಅඌಚච ෩ಲಕ 
ඛൽბಷౣ ಪലಸಬർඈಥ ಅඌ౽คಗำ ಅಥ฿ ඩ ඌ౽คಗำ ಅಂಥ ෮ತ౨ ಃౙ  ฃ೧ 
ಇತ ಥბತัಸಬൿ. 
 (2) (1)ඡ ಉಪಪ ಕರಣದ ෬ฉಡ ಅಪฃඌಯ เฆದ౫ ದ ಅಪฃಧโ  ฃ೧ ಇತ ಥბತಂಡย , 
ಅಪฃඌಯඝ౬  ಅೕಜචಡ ಞคಪലಸತಕౙ ದ౪ ಲ . 
 25. ฃಜ  ಮಟౣ ದ ಸ෦ൟಂದ ෬ย౷ ೈರൕ.-(1) ฃಜ  ಮಟౣ ದ ಸ෦ൟ ಈ ಅඌඛಯಮದ 
ಉಪීಧಗಳ ಅඝ ನದ ෬ย౷ ೈರൕಯඝ౬  ಡತಕౙ ൿ౪ . 
 (2) ಈ ಅඌඛಯಮದ ಉಪීಧಗಳ ಉಲ ಂಘචಛಜ ຄൕಛರฃಜฆವ ಅඌ౽คಗಳ เฆದ౫  ಕ౨  
ಕ ಮ ಅತำ ๋ ඡಮ౽ൟ ඩ ඌ౽ರ ಮൡ౨  ๏౨  ඩ ඌ౽ರಃౙ  ൟัโൿ ಸದค ಸ෦ൟಯ 
ಕತბವ ฿ಜರತಕౙ ൿ౪ .  
 (3) ฃಜ  ಮಟౣ ದ ಸ෦ൟಯ ๏මರ౺ ನ ෬ว ඡಮ౽ൟ ඩ ඌ౽ರ/๏౨  ඩ ඌ౽ರโ ವರൽ 
ತฤඪದ ൽකಂಕൽಂದ ಒಂൿ ವಷბಃౙ  ෦ೕರದ ಕ౨  ಸಮಯඅಳಡ ಕ౨  ಕ ಮಗಳඝ౬  ಅತำ โൿ 
ಕറ ಯ฿ಜರತಕౙ ൿ౪ .  
 (4) ฃಜ ಮಟౣ ದ ಸ෦ൟ ಅඌඛಯಮದ ಇತฉ ಉಪීಧಗัಡ ීඌඈ ಕ౨  ಕ ಮ 
ಅತำ โದ౽ౙ ಜ ಕ౨  ඩ ඌ౽ರಗัಡ ๏මರಸ౺ ඝ౬  ಸಹ ಡಬൿ.  
 26. ඛಯಮಗಳ ರಚකඌ౽ರ.-  (1) ಈ ಅඌඛಯಮದ ಉං౪ ೕಶಗಳඝ౬  ಈസคโದ౽ౙ ಜ 
ฃಜ  ಸ౽ბರโ ಸ౽ბค ฃಜ ಪತ ದย  ಅඌಚචಯ ෩ಲಕ ඛಯಮಗಳඝ౬  ರಸಬൿ. 
 (2) ಈ ಅඌඛಯಮದ ಅലಯย  ರಸมದ ಪ ൟಂൿ ඛಯಮವඝ౬ , ಅದඝ౬  ರದ  
ತฆ฿ಯ, ಆದౣ  ಗච, ฃಜ  เඋನ ಡಲದ ಪ ൟಂൿ ಸದನದ  ෨ಂං, ಅൿ 
ಅඌๆಶನದย ฆ฿ಗ, ಒಂൿ ಅඌๆಶನದย  ಅಥ฿ ಎರഴ ಅಥ฿ ກ ನ ඛฏತರ ಅඌๆಶನಗಳย   
ಅಡಕ฿ಗಬർದ ಒഖౣ  ෩ವൡ౨  ൽನಗಳ ಅವඌಯವฉಡ ലಸತಕౙ ൿ౪  ಮൡ౨  ಸದค ඛಯಮವඝ౬  
ಡ ലದ ಅඌๆಶನದ ಅಥ฿ ಆ ಅඌๆಶನದ ඛಕಟ ತฆ฿ಯದ ಅඌๆಶನದ ෨౽౨ ಯಃౙ  
෨ಂ, ಆ ඛಯಮದย  ෴โඃ ඩბಟඝ౬  ಡಃಂൿ ಎರവ ಸದನಗิ ಒඪ౭ ದฉ ಅಥ฿ 
෴โඃ ඛಯಮವඝ౬  ಡಁಡංಂൿ ಎರവ ಸದನಗิ ඛಧბคದฉ, ಆ ඛಯಮโ 
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ದූბඝರ, ಅಂಥ ඩბഓದ งಪದย  ತ  ಪค൏ಮ౽ค෴ಗತಕౙ ൿ౪  ಅಥ฿ 
ಪค൏ಮ౽ค෴ಗತಕౙ ದ౪ ಲ , ಆർಟ  ಅಂಥ ෴โඃ ඩბഖ ಅಥ฿ ರದ౪ ൟ ಆ ඛಯಮದ 
෬ฉಡ ಂං ലದ ෴โඃ ౽ಯბದ ನ ಡ ූದಕ฿ಗತಕౙ ದ౪ ಲ . 
 27. ඛඃბಶನಗಳඝ౬  ඛೕಡฤ ฃಜ  ಸ౽ბರದ ಅඌ౽ರ.- ฃಜ  ಸ౽ბರโ ತನ౬  ಎม  
ಅඌ౽คಗัಡ ಈ ಅඌඛಯಮದ ಉಪීಧಗಳ ಮൡ౨  ಅದರ ෬ฉಡ ರದ ඛಯಮಗಳ ಪค൏ಮ౽ค 
ಅඝ ನ౽ౙ ಜ ಅವಶ ಕ฿ಗಬർඈಥ ඛඃბಶನಗಳඝ౬  ಅಥ฿ ಚචಗಳඝ౬  ඛೕಡಬൿ. 
 28. ಸർ ವචಂದ ಅತಂಡ ಕ ಮದ ರౘൕ.- ಈ ಅඌඛಯಮದ ಮൡ౨  ಅದರ ಅലಯย  ರದ 
෴โඃ ඛಯಮಗಳ ಅಥ฿  ലದ ෴โඃ ಆඃಶಗಳ ಅඝರ฿ಜ ಸർ ವචಂದ ലದ 
ಅಥ฿ ಡฤ ಉං౪ ೕ๏ದ ෴โඃ ౽ಯბ౽ౙ ಜ ฃಜ  ಸ౽ბರ ಅಥ฿ ಸ౩ ัೕಯ ౩  ಅಥ฿ 
ಸ౽ბರದ ෴ช ಅඌ౽คಯ เฆದ౫  ෴โඃ ർๅ, ಅೕಜච ಅಥ฿ ಇತರ ౽ඞඝ 
ವ ವಹರൕಯඝ౬  ಡฤ ಅವ౽ಶโ ಇರತಕౙ ದ౪ ಲ . 
 29. ൧ಂದฉಗಳඝ౬  ඛ฿คವ ಅඌ౽ರ.-  (1) ಈ ಅඌඛಯಮದ ಉಪීಧಗಳඝ౬  
೦คತัವย  ෴โඃ ൧ಂದฉ ಉದ เದฉ, ಸ౽ბರโ ಸ౽ბค ฃಜ ಪತ ದย  ಪ ಕഔದ 
ಆඃಶದ ෩ಲಕ ಆ ൧ಂದฉಯඝ౬  ඛ฿คಸฤ ತನಡ ಅವಶ ಕ ಅಥ฿ ಕ౨ ๅಂൿ ಉഴಬฆವ 
ಮൡ౨  ಈ ಅඌඛಯಮದ ಉಪීಧಗัಡ ಅಗತ฿ಜರඈಥ ಉಪීಧಗಳඝ౬  ರಸಬൿ:  
 ಪฏൡ, ಈ ಅඌඛಯಮโ ඩ ฏಭ฿ದ ൽකಂಕൽಂದ ಎರഴ ವಷბಗಳ ಅವඌ 
෨౽౨ ಯ฿ದ ತฆ฿ಯ ෴โඃ ಅಂಥ ಆඃಶವඝ౬  ಡತಕౙ ದ౪ ಲ . 
 (2) ಈ ಪ ಕರಣದ ಅലಯย  ലದ ಪ ൟಂൿ ಆඃಶವඝ౬ , ಅದඝ౬  ലದ ತฆ฿ಯ, 
ಆದౣ  ಗච ฃಜ  เඋನಡಲದ ෨ಂං ലಸತಕౙ ൿ౪ .  
 30. ൞൞ౙ ยಕ ಉಪීಧಗำ.- ಈ ಅඌඛಯಮದ ඩ ฏಭಃౙ  ෨ಂ ฃಜ  ಸ౽ბರโ ಈ 
ಅඌඛಯಮದย  ඛൽბಷౣ ಪലದ เಷಯಗಳ ಀคൡ ಡมದ ಎม  ඛಯಮಗำ, ຄರലಸมದ 
ಎม  ಆඃಶಗำ, ಅඌಚචಗำ ಂඎ฿ಜರತಕౙ ൿ౪  ಮൡ౨  ಅโಗಳඝ౬  ಈ ಅඌඛಯಮದ 
ಉಪීಧಗಳ ಅലಯย  ಡมಜං ಅಥ฿ ຄರലಸมಜං ಎಂൿ ූเಸತಕౙ ൿ౪  ಮൡ౨  ಅโ ಈ 
ಅඌඛಯಮದ ಅല ಪბലವ ಅಥ฿ ಂಪഷವವฉಡ ෨ಂൿವฉಯತಕౙ ൿ౪ . 
 31. ඛರಸನ ಮൡ౨  ಉัเಃ.- (1) ಕකბಟಕ ฃಜූ ಅඌඛಯಮ, 1963 (1963 ರ ಕකბಟಕ 
ಅඌඛಯಮ 26) ಮൡ౨   ಕකბಟಕ ಸ౩ ัೕಯ ඩ ඌ౽ರಗಳ (ಅඌಂತ ූ) ಅඌඛಯಮ, 1981 (1981ರ 
ಕකბಟಕ ಅඌඛಯಮ 30)ಗಳඝ౬   ಈ ෩ಲಕ ඛರಸನತัಸมಜං.  
 (2) ಅಂಥ ඛರಸನ ಏඡ ಇದ౪ ง ಸದค ಅඌඛಯಮಗಳ ෬ฉಡ ലದ ෴โඃ ౽ಯბ ಅಥ฿ 
ಅತಂಡ ෴โඃ ಕ ಮವඝ౬  ಈ ಅඌඛಯಮದ ಅലಯย  ಡมಜං ಅಥ฿ ಅತಳ มಜං ಎಂൿ 
ූเಸತಕౙ ൿ౪ . 
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ಉං౪ ೕಶಗำ ಮൡ౨  ౽ರಣಗಳ ຂัಃ 

 

ූರತ เඋನದ ಅඝ ೕದ 345 ฃಜ ದย  ಅඌಂತ ಅಥ฿ ಇತฉ ಉං౪ ೕಶ౽ౙ ಜ 
෴โർದง ಒಂൿ ූಯඝ౬  ฃಜ ದ ಅඌಂತ ූಯක౬ ಜ ಅಳವലಆಳ ฤ  ಅವ౽ಶ 

ඛೕലං. ತದඝರ฿ಜ ಕකბಟಕ ฃಜ ದย  ಕನ౬ ಡ ූಯඝ౬  ಅඌಂತ ූಯක౬ ಜ 

ಅಳವലಆಳ มಜං. ಕನ౬ ಡವඝ౬  ಅඌಂತ ූಯක౬ ಜ ಅไൽ౫  ಪലವ ಉං౪ ೕಶൽಂದ 

ಕකბಟಕ ಸ౽ბರโ, ಕකბಟಕ  ฃಜූ ಅඌඛಯಮ, 1963 ಮൡ౨  ಕකბಟಕ ಸ౩ ัೕಯ 
ඩ ඌ౽ರಗำ (ಅඌಂತ ූ) ಅඌඛಯಮ, 1981-ಇโಗಳඝ౬  ೦คಡ ൪ൽං. ಎม  ງತಗಳย  
ಕನ౬ ಡ ූಯඝ౬  ກೋ  ಪค൏ಮ౽ค෴ಜ ಅඝ ನತัವ ಸฤ฿ಜ ಕನ౬ ಡ ಅไൽ౫  

ඩ ඌ౽ರ ಅඌඛಯಮ, 1994ඝ౬  ೦คಡ ൪ൽං ಮൡ౨  ಕನ౬ ಡ ಅไൽ౫  ඩ ඌ౽ರ ಎಂಬ ກಸคನ 
ಒಂൿ ๎ಸನಬದ౫  ඛ౽ಯವඝ౬  ౩ ඪಸมൡ. ඦತರ, ಕකბಟಕದย ฆವ ಎಲ  ๎วಗಳย  

ಕറ ಯ฿ಜ  ಕನ౬ ಡವඝ౬  ಒಂൿ ූಯක౬ ಜ ಕยಸฤ ಕನ౬ ಡ ූ ಕย౽ ಅඌඛಯಮ, 2015 
ಅඝ౬  ಅඌඛಯ෦ಸมൡ. 

ಆದฉ, ෬ಲౙ ಂಡ ಅඌඛಯಮಗಳ ೯ಡ ಹಲ฿ฆ ಕನ౬ ಡ ಪರ ಅඌಚචಗำ, 

ಆඃಶಗัർ౪ ಟ  ಸಹ ฃಜ ದย  ಅඌಂತ ූ෴ದ ಕನ౬ ಡವඝ౬  ಅඝ ನತัವย  ກ ನ 
ಪ ಗൟಯඝ౬  ඌಸฤ ಧ ฿ಜಲ . ๎วಗಳย  ಕನ౬ ಡ ූಯඝ౬  ಕറ ಯ฿ಜ ಒಂൿ ූ 

เಷಯ฿ಜ ඩ ฏಸมಜං. ಆದฉ ಉನ౬ ತ/൞ಂൟ ಕ/ไൟ౨ ಪರ ๏ౘಣದย  ಕನ౬ ಡ ූಯ ಕยಃಛಜ 
෴โඃ ಕ౨  ಉಪීಧ ಕย౭ ฆโൽಲ . ฉ ฉ ಇมಒಗಳ ನഴๅ ಸಮನ౷ ಯದ 
ಆರಂർಜ ಕคಗಳย , ಅಛคಃಗಳย , ಅಂಗലಗಳย  ಮൡ౨  ౽ಯბ ౩  

෨ಂ൞ದโಗಳย  ಕನ౬ ಡ ූಯ ಅඝ ನ ಮൡ౨  ಬಳಃಯย  เಫಲ฿ಜฆತ౨ ං.  ෬ಲౙ ಂಡ 
ಅඌඛಯಮಗำ ಕನ౬ ಡವඝ౬  ಅඌಂತ ූ෴ಜ ಅඝ ನತัವ ಸฤ฿ಜ ಒಂൿ 

ಸಮಗ ฿ದ ౽ಯბವ ವ౩ ಯඝ౬  ಒದಜโൽಲ . ಕನ౬ ಡ ಅไൽ౫  ඩ ඌ౽ರโ ಒಂൿ ๎ಸನಬದ౫  
ඛ౽ಯ฿ಜದ౪ ง ಅದಃౙ  ಕನ౬ ಡವඝ౬  ಅඌಂತ ූಯක౬ ಜ ಎม  ງತಗಳย  ಅඝ ನವඝ౬  

ಖತಪലಆำ ವ ಕ౨ ฿ದ ಅඌ౽ರ ಮൡ౨  ౽ಯბವ ವ౩ ಯඝ౬  ಒದಜฆโൽಲ . 

ಪ ౨ ತ ಸඛ౬ ๆಶದย , ಕನ౬ ಡ ූಯ ಪ ರ ಮൡ౨  ಪ ೈರ౽ౙ ಜ ಮൡ౨  ಕನ౬ ಡವඝ౬  
ಅඌಂತ ූ෴ಜ ಅඝ ನತัವย  ಕ౨  ಕ ಮಗಳඝ౬  ಮൡ౨  ಚഖವഔಃಗಳඝ౬  

ೕ೧ಸฤ ಸಮಪბಕ฿ದ ౽ඞඛನ ಅಗತ เං. ฃಜ ದย  ಜ෦ೕඝ, คಡ ค෴ൟ, 
ಅඝർನ ಟ ಇತฉ ಲಭ ಗಳඝ౬  ಪഷൟ౨ ฆವ ಎಲ  ಅಛคಃಗำ ಮൡ౨  ಇತฉ 

౽ಯბ౩ ಗಳย  ಮൡ౨  ಇತฉ ಅಛคಃ ಮൡ౨  ౽ಯბ౩ ಗಳ ย ಸಹ ಕನ౬ ലಗคಡ 
ಉඅ ೕಗದย  ෦ೕಸมൟಯඝ౬  ಕย౭ ವ ಸฤ฿ಜ ಮൡ౨  ಅඌඛಯಮದ ಅඝ ನದ 
෬ย౷ ೈರൕಯඝ౬  ಡฤ, ತඛಌ ಅඌ౽ರಗูಂൽಡ ಒಂൿ ౽ಯბವ ವ౩ ಯඝ౬  

ಒದಜโൿ ಅಗತ ฿ಜං.  

ಕකბಟಕ  ౽ඞඝ ಆೕಗโ ಅದರ ಐವ౨ ೕಳඡ ವರൽಯย  ಈ ಀคൡ ๎ಸನ่ಂದඝ౬  

ಅඌඛಯ෦ಸฤ ಪ ౨ เං.    
ಈ ಎಲ  ಉං౪ ೕಶಗಳඝ౬  ಗಮನದย คಆಂഴ, ಕකბಟಕ ฃಜූ ಅඌඛಯಮ, 1963 

(1963ರ ಕකბಟಕ ಅඌඛಯಮ 26) ಮൡ౨  ಕකბಟಕ ಸ౩ ัೕಯ ඩ ඌ౽ರಗำ (ಅඌಂತ ූ) 

ಅඌඛಯಮ, 1981 (1981ರ ಕකბಟಕ ಅඌඛಯಮ 30)-ಇโಗಳඝ౬  ඛರಸನತัโದರ ෩ಲಕ, 
ಒಂൿ ඞತನ ಸಮಗ  ౽ඞನඝ౬  ಅඌඛಯ෦โൿ ಅವಶ ಕ฿ಜං. 

ಪ ౨ เತ ๎ಸನದ ಪ ෨ಖ ಲౘಣಗำ ಈ ෨ಂൽඦൟๅ: 
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(i) ಉನ౬ ತ/൞ಂൟ ಕ/ไൟ౨  ๏ౘಣದย  ಕನ౬ ಡವඝ౬  ಒಂൿ ූಯක౬ ಜ ಪคಚโൿ. 
(ii) ಕನ౬ ಡ ಧ ಮದย  ಅಧ ಯನ ലದವคಡ ಉನ౬ ತ, ൞ಂൟ ಕ ಮൡ౨  ไൟ౨  

๏ౘಣದย  ෦ೕಸมൟ ಒದಜโൿ. 
(iii) ฃಜ  ಸ౽ბರ, ฃಜ ದย ನ ಸ౩ ัೕಯ ඩ ඌ౽ರಗำ, ๎ಸನಬದ౫  ಮൡ౨  ๎ಸඡತರ 

ඛ౽ಯಗำ ಮൡ౨  ಸಹ౽ค ಘಗำ ಟ ಇತರ ಘಗಳย  ಉඅ ೕಗವඝ౬  ಪഷಯฤ ಕನ౬ ಡ 

ූಯඝ౬  ಅತ ವಶ ಕ ූ෴ಜ ಪคಚโൿ. 

 (iv) ಅඌೕನ ක ෴ಲಯಗಳย , ක ෴ඌಕರಣಗಳย ,  ಂಀಗಳย  ಮൡ౨  ಇತರ 

ಹಣ౽ ౩ ಗಳย  ಕನ౬ ಡ ූಯඝ౬  ಬಳโൿ. 
(v) ಕನ౬ ಡ ූಯ ฿ ಪಕ ಬಳಃ ಮൡ౨  ಪ ೈರ౽ౙ ಜ ನ  ಕ ಮಗಳඝ౬  

ಡൿಆำ โൿ. 

(vi) ൟ ൪ತ ೦ౢ ನ ಮൡ౨  ൪൞ ಂಶ ಅไൽ౪ ಯย  ಕನ౬ ಡ ූಯ ಬಳಃಛಜ 
ಕ ಮಗಳඝ౬  ಡൿಆำ โൿ.  

(vii) ಕඨನಡ ූಯ ಅไൽ౫ ಛಜ  ೕ൞౺ ಹಕಗಳඝ౬  ඛೕഴโൿ. 
(viii) ฃಜ ದย  ಅඌฆವ ಅಛค౽ ඛೕൟಯ ಪ ౽ರ ಕನ౬ ലಗคಡ ෦ೕಸมൟ 

ಒದಜವ ಎಲ  ಅಛคಃಗำ ಸ౽ბರൽಂದ คಡ ค෴ಯൟ ಅಥ฿ คಡ ෨ಂലಃ ಟ ಇತฉ 

ಲಭ ಗಳඝ౬  ಪഷൿಆำ ವ ಹಕౙ ඝ౬  ඛೕഴโൿ. 
(ix) ಉඅ ೕಗ ೕಟბฯ ಅඝ౬  ౩ ඪโൿ. 

(x) ಅඝ ನ ಮൡ౨  ෬ย౷ ೈರൕಛಜ (ಸ෦ൟಗำ/೦ค ಅඌ౽คಗಳ) 
౽ಯბವ ವ౩ ಯඝ౬  ౩ ඪโൿ.  

(xi) ಸ౽ბค ಅඌ౽คಗำ/ವბಜඛಕคಂದ ಈ ಅඌඛಯಮದ ಉಪීಧಗಳ ಅඝ ನದ 

ಉಲ ಂಘචಛಜ ඈಡವඝ౬  เඌโൿ. 
ಆದ౪ คಂದ ಈ เඒಯಕ. 
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ಆ൮ბಕ ೦ౢ ಪನ ಪತ  

 

ಪ ౨ เತ ๎ಸකತ ಕ ಕ ಮൽಂർಜ ಅಂർ೩ ง. 3,21,86,154/-ಗಳ ಆವತბಕ ๅಚ  

ಉಂഓಞโൿ.  
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ಪ ൞ ೕ೧ತ ๎ಸನ ರಚකඌ౽ರದ ಀคൡ ೦ౢ ಪನ ಪತ  

ಘಡ 2:  (ಇ) ಉಪಘಡโ ಕನ౬ ലಗฉಂൿ ಪคಗโದ౽ౙ ಜ ຄಂൽರ౽ದ ർಖวಗัಡ 
ීඌඈ ඛಯಮಗಳඝ౬  ರಸฤ  ฃಜ  ಸ౽ბರಃౙ  ಅඌ౽ರವඝ౬  
ඛೕഴತ౨ ං. 

ಘಡ 13: (1)ඡ ಉಪಘಡโ ಆ෴ เಶ౷ เർ ಲಯಗำ ಉನ౬ ತ, ൞ಂൟ ಕ ಮൡ౨  ไൟ౨ ಪರ 
๏ౘಣದย  ಕನ౬ ಡ ූಯ ෟೕದචಡ ීඌඈ ඛಯಮಗಳඝ౬  ರಸฤ  
ฃಜ  ಸ౽ბರಃౙ  ಅඌ౽ರವඝ౬  ඛೕഴತ౨ ං. 

(2)ඡ ಉಪಘಡโ เಶ౷ เർ ಲಯದ ಪಠ ಕ ಮದย  ಕನ౬ ಡವඝ౬  ಒಂൿ 
ූಯක౬ ಜ ෟೕඌโದಃౙ  ීඌඈ ඛಯಮಗಳඝ౬  ರಸฤ  ฃಜ  
ಸ౽ბರಃౙ  ಅඌ౽ರವඝ౬  ඛೕഴತ౨ ං. 

ಘಡ 17: (8)ඡ ಉಪಘಡโ ೦ೕฃൡ ವಜೕბಕರಣ౽ౙ ಜ ಅಥ฿ ಪ ದ๏ბಸ౽ದ 
೦ೕฃൡಗಳ ಕನ౬ ಡ ූಗದ ๕ಕറ฿ฆ ಪ ಣವඝ౬  ඛಗൽಪലโದ౽ౙ ಜ 
ඛಯಮಗಳඝ౬  ರಸฤ  ฃಜ  ಸ౽ბರಃౙ  ಅඌ౽ರವඝ౬  ඛೕഴತ౨ ං. 

(9)ඡ ಉಪಘಡโ ಕನ౬ ಡ ಆೕಶโ ඛವბಸ౽ದ ಇತರ ಪ ౽ಯბಗಳ ಀคൡ 
ඛಯಮಗಳඝ౬  ರಸฤ  ฃಜ  ಸ౽ბರಃౙ  ಅඌ౽ರವඝ౬  ඛೕഴತ౨ ං. 

ಘಡ 21: ಸ౽ბค ಕคಗಳย , ౩ , ಸ౩ ัೕಯ ඩ ඌ౽ರ, ವბಜඛಕ ಉದ ಮಗำ, ಌಸಜ 
ಅಛคಃಗำ, ౽ಯბ౩ ಗำ ಮൡ౨  ಅโಗಳ ඡಮ౽ൟ ಏ೬ඛ౺ ಗಳย  
ಉඅ ೕಗ౽ౙ ಜ ಕನ౬ ಡ ූಯ ೦ౢ ನವඝ౬  ඛಯ෦ಸฤ ฃಜ  ಸ౽ბರಃౙ  
ಅඌ౽ರವඝ౬  ඛೕഴತ౨ ං. 

ಘಡ 26: ಈ ಅඌඛಯಮದ ಉං౪ ೕಶಗಳඝ౬  ౽ಯბಗತತัโದ౽ౙ ಜ ඛಯಮಗಳඝ౬  
ರಸฤ ฃಜ  ಸ౽ბರಃౙ  ಅඌ౽ರವඝ౬  ඛೕഴತ౨ ං. 

 

ಪ ౨ เತ ๎ಸನ ರಚකඌ౽ರದ ಪ ൞ ೕಜච ฿ലಃಯ ಸ౷ งಪർ౪ ಜං. 

 

 

«. ¸ÀÄ¤¯ïPÀÄªÀiÁgï  

EAzsÀ£À, PÀ£ÀßqÀ ªÀÄvÀÄÛ À̧A¸ÀÌøw ªÀÄAwæ 
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KARNATAKA LEGISLATIVE ASSEMBLY 

FIFTEENTH LEGISLATIVE ASSEMBLY  
THIRTEENTH SESSION 

THE KANNADA LANGUAGE COMPREHENSIVE DEVELOPMENT BILL, 2022 
(LA Bill No. 26 of 2022) 

 
A Bill to provide for Comprehensive Development of Kannada Language and to provide 

better opportunities in Education and Employment of Kannadigas. 
 
Whereas it is expedient to provide for comprehensive development of Kannada 

language to provide better opportunities and also welfare measures in all walks of life of 
kannadigas and for matters connected therewith or incidental thereto; 

 
Be it enacted by the Karnataka Legislature in the Seventy Third Year of the Republic 

of India as follows:- 
 
1. Short title and commencement.- (1) This Act may be called the Kannada 

Language Comprehensive Development Act, 2022. 
 
(2) It shall come into force on such date as the State Government may, by notification 

in the Official Gazette appoint and different dates may be appointed for different provisions 
of this Act. 

 
2. Definitions.-  In this Act unless the context otherwise requires,- 

(a) “Disciplinary Authority” means the officer designated as Disciplinary Authority 
in the relevant Service Rules; 

(b) “Enforcement Authority” means the Committees designated as per section 7 of 
the Act; 

(c) “Enforcement Officer” means an officer designated under section 9 of the Act; 
(d) “Government” means the Government of Karnataka; 
(e) “Kannadiga” means a person or his parents or in their absence legal guardian 

who is/are ordinarily resident of Karnataka for not less than fifteen years and 
having knowledge of reading and writing Kannada and possessing such 
documents in this regard as may be prescribed; 

(f) “Local Authority” means such of the local self Governments created by the law 
and includes any other statutory or non-statutory bodies, Trusts, co-operative 
and other societies established by the State Government and other bodies as 
may be notified by the State Government; 

(g) “Official Language” means Kannada language declared as per Section 3 of the 
Act; 

(h) “State” means State of Karnataka. 
 

3. Kannada to be the official language.- The Kannada Language shall be the 
Official Language of the State and Local Authorities. 

 
4. Use of the Official Language.- (1) Kannada shall be used:- 

(i) In all Bills to be introduced and all Acts to be passed by the State 
Legislature; and 

(ii) In all Orders, Rules, Regulations or Bye-laws issued by the Government, all 
Local Bodies, Boards, Corporations, Statutory and Non-Statutory Bodies or 
undertakings and registered Co-Operative Societies. 



2 
 

 

(2) All existing Legislations in English language enacted by the State Legislature before 
the commencement of this Act shall be translated and published in Kannada Language.  

 
(3) All the important Central Acts with Karnataka Amendments shall also be 

translated into Kannada. 
 
(4) Kannada language shall be used for all the official and administrative purposes 

andcorrespondences in the State and by the Local Authorities. 
 
Provided that: 
(a) English language may be used for correspondence with The Government of 

India, Foreign Countries, Other States, High Courts, Supreme Court and in any 
other circumstances where English language has to be used as provided by law; 

(b) Linguistic minorities as far as possible use Kannada language or English for 
correspondence with Government, Head of Departments and other Government 
offices. In such cases, the replies may be in Kannada or in English; and  

(c) Where the English language cannot be dispensed with due to administrative 
reasons or where such communications are purely technical and scientific in 
nature, English language can be used. 

 
5. Official Language Commission.- (1) The State Government shall constitute the 

Official Language Commission under the Department of Parliamentary Affairs and 
Legislation consisting of the following members, namely:-  

(a) Retired Secretary to the Government,  Department 
of Parliamentary Affairs and Legislation.  

Chairman  

(b)  One retired officer of the Department of Translation 
not below the rank of Deputy Director.   

Member  

(c) One retired Officer or a  retired professor conversant 
with translation and a graduate of law. 

Member  

(d) Additional Director of Department of Translation. Member Secretary  
 
 (2) The Chairman and Members of the Commission nominated by the Government 
shall hold office for a term of five years.  
 (3) The nominated Chairman and Members shall be whole time members of the 
Commission and shall be eligible for such pay and allowances as specified in the Karnataka 
Civil Service Rules.  
 

6. Authorised Kannada translation of Central and State Acts, Rules, Regulations, 
etc.- (1) Translation of any Central Acts with respect to any of the subject enumerated in 
List III of the seventh Schedule to the Constitution of India or of any State Acts  in Kannada 
language published under the Authority of the Governor, in any Official Gazette shall be 
deemed to be authoritative text. 
 

(2) Translation in Kannada language of any Rules, Regulations, Bye-Laws, Schemes, 
Orders, Notifications, etc., made under any State or Central Act by the State Government 
and published in Official Gazette shall be deemed to be the authoritative text. 

 
7. Enforcement mechanism for implementing official language.- (1) Every office of 

the State Government, including officers subordinate and under administrative control of 
each Department of Secretariat, shall make suitable provisions in its policies pertaining to 
public interface and public interest for use of Kannada for effective implementation of the 
provisions of this Act.  

(2) The following Committees shall function as enforcement authorities in the State 
namely:- 

(a) State Level Committee.- There shall be a State Level Committee consisting of,-  
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(i) The Minister incharge of the Kannada and Culture Department as the 
Chairperson;  

(ii) The Chief Secretary to Government as the Vice-Chairperson; 
(iii) The Chairman of the Kannada Development Authority - Member  
(iv) The Additional Chief Secretary to Government, Department of Personnel and 

Administrative Reforms (DPAR) - Member; 
(v) The Additional Chief Secretary to Government, Department of Commerce and 

Industries - Member; 
(vi) The Secretary to Government, Department of Kannada and Culture - 

Member; and  
(vii) The Director, Directorate of Kannada and Culture, shall be the convener of 

the committee.  
  

Provided that, in the absence of the Chairperson the Vice-Chairperson shall preside 
over the meeting of the State level Committee.  

(b) District Level Committee.- There shall be a District Level Committee under the 
Chairmanship of the Deputy Commissioner consisting of following members:  

(i)  The Chief Executive Officer of Zilla Panchayat;  
(ii)  The Commissioner of the City Corporation if there is a City Corporation in the 

District. In other Districts where there is no City Corporation, the Municipal 
Commissioner or Chief Officer of City Municipal Council, as the case may be; 

(iii) The Deputy Director of Public Instructions of the District; 
(iv) The Joint Director, Department of Commerce and Industries of each District; 
(v) Project Director, District Urban Development Cell; and  
(vi) The Assistant Director, Directorate of Kannada and Culture, shall be the 

convener-Member Secretary.  
(c) Taluka Level Committee.- There shall be a Taluka Level Committee of,-  

(i) The Assistant Commissioner as the Chairperson; 
(ii) The Executive Officer of the Taluka Panchayath -Member; 
(iii)  The Tahasildar of the Taluka shall be the convener of the Committee. 
(iv) The Block Education Officer of the Taluka – member; 
(v)  The Commissioner or the Chief Officer of the City Muncipal Council or  Town 

Municipal Council or Town Panchayath – member ; and 
(vi) The Panchayat Development Officers in the Taluka – member. 

8. Functions of the Enforcement Authorities.- (1) (a) The Taluka Committee shall 
hold a meeting every three months and submit its report regarding steps taken for the 
enforcement of Kannada Language to the District Level Committee within fifteen days from 
the date of the meeting.  

(b) The District Committee shall hold a meeting once in three months and submit 
its report to the State Level Committee within fifteen days from the date of the 
meeting.  

(c) The State Committee shall hold a meeting once in three months and submit its 
report to the Government within fifteen days thereof. 

(d) The District and Taluka Level Committees shall take necessary action on the 
report submitted by the Enforcement Officer. 

(2) The Assistant Director of Kannada and Culture being the convener of the District 
Level Committee shall co-ordinate with the Taluka and District Committees to ensure that 
the meetings as specified above are conducted and the reports are submitted in time to the 
State Level Committee.  

9. Designation of Enforcement Officer.- (a) An officer not below the rank of Group 
‘A’ officer of the State Government, shall be designated as an Enforcement Officer. However 
Group ‘B’ officer belonging to the Department of Kannada and Culture shall be preferably 
designated as an Enforcement Officer. 
 

(b) The Enforcement Officer shall be appointed by,- 
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(i)  The Deputy Commissioner for the District in respect of Government 
Departments, Statutory Boards and Corporations other than Local Bodies 
or 

(ii)  The Commissioner of the Corporation for the Corporation area in respect 
of Local Bodies or 

(iii) The Joint Director, Department of Industries and Commerce in respect of 
industries, shops and commercial establishments 

 as the case may be. 
 
 Provided that, in respect of Bruhat Bengaluru Mahanagara Palike (BBMP) area, the 
Chief Commissioner of BBMP may appoint any number of Enforcement Officers as 
required. 

10. Duties of Enforcement Officer.- The Enforcement Officer in order to ensure the 
compliance of general measures prescribed under the provisions of this Act shall perform 
following duties:-  
 

(i) conduct periodical inspection in the Government Departments and the Local 
Authorities under sub-section (1) and (5) of  section 17; 

(ii) conduct periodical inspection to ensure compliance of sub-section (6) to (10) of  
section 17; 

(iii) The inspection reports shall be submitted to the Committees concerned in such 
manner as may be prescribed. 

11. The Directorate of Enforcement of Official Language.- The Directorate of 
Kannada and Culture shall also be the Directorate of Enforcement of the Official Language. 
  12. Kannada Language in Education.- In so far as Education in all schools in the 
State are concerned, the provisions of Kannada Language Learning Act, 2015 (Karnataka 
Act 22 of 2015) shall continue to apply. 

13. Kannada Language in Higher Education, Technical Education and 
Professional Education.- (1) As per the New Education Policy, in Higher, Technical and 
Professional Education course, practical and functional knowledge of Kannada language 
pertaining to concerned professional course shall be taught to the students as prescribed 
by the respective Universities. 
  (2) In so far as students who have not studied Kannada as one of the languages at 
the SSLC level shall also be taught basic Kannada Language as a subject prescribed in the 
University syllabus.      

14. Reservation in Higher, Technical and Professional Education.- Students who 
have studied in Kannada medium from 1st Standard to 10th Standard in Karnataka or in 
Kannada Medium Schools in any other States shall be provided such percentage of 
reservation in Higher, Technical and Professional Education as may be notified by the State 
Government. 

15. Knowledge of Kannada Language to be essential for employments in the 
State Government, Local Authorities, Boards, Corporations and in Statutory or Non-
Statutory Bodies, Co-Operative Societies and Societies of the State Government.- In 
addition to other qualifications or conditions prescribed, every person seeking State 
Government employment or employment in any Local Authorities, Boards, Corporations, 
Statutory or Non-Statutory Bodies or registered Co-Operative Societies and other Societies 
of the State Government, must pass Kannada language examination conducted by the 
Karnataka Public Service Commission or any other Authority notified by the Government in 
this behalf which is equivalent to first or second language of 10th Standard or SSLC. 

Provided that, a person who has passed SSLC or equivalent examination in Kannada 
as first or second language is exempted from such Kannada Language examination. 
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 16. Language in the Courts.- (1) The District Courts or Trial Courts as the case 
may be and Tribunals shall conduct proceedings in Kannada and pronounce the orders 
and judgments in Kannada Language; 
 
 Provided that, the Presiding Officer of any such Court or Tribunal may while 
recording evidence in Kannada, make use of English words and phrases wherever 
necessary; 
 Provided further that, the High Court may by general or special order permit the 
Presiding Officer to record evidence in English. 

(2) Notwithstanding anything contained in any other Act, all the Orders of all quasi-
judicial functionaries of the State Government shall be in Kannada. 

17. General measures to be taken for extensive use and propagation of Kannada 
Language.- (1) The board displaying the name of the State Government Departments, 
Undertakings or Autonomous Bodies, Co-Operative and Public Undertakings, Educational 
Institutions, Banks, other Financial Institutions, Private Industries and Universities, of the 
officers and designations shall be primarily in Kannada. 

 (2) The particulars displayed on the boards erected under the supervision of various 
Government Departments and local authorities of the State including names of roads and 
extension areas, shall be primarily in Kannada. 

 (3) All Tender Notifications, Advertisements, Application forms, Digital Forms, 
Certificates and Notifications issued by the Government or Local Authorities for publication 
in Karnataka shall be primarily in Kannada. 

 (4) The pamphlets, banners, flex, electronic display boards, informations, notices, 
etc., of programmes conducted by Government, Local Authorities, Institutions whether 
Aided or Un-Aided, shall be primarily in Kannada. 

 (5) The Boards, Advertisements, Receipts, Bills, Notices, etc., in connection with any 
project undertaken by the Government or implemented with any kind of consideration, 
grant concession from Government or allied Institutions or Local Authorities shall be 
primarily in Kannada. 

 (6) The upper half portion of boards displaying the names of Commercial, Industrial 
and Business Undertakings, Trusts, Counseling Centre’s, Hospitals, Laboratories, 
Amusement Centers and Hotels etc., functioning with the approval and sanction of 
Government or Local Authorities, shall be in Kannada and lower half can be in any other 
language. 

 (7) As far as possible all the Industrial and other consumer products manufactured 
within and sold in the State shall bear the product name and direction for use, if any, in 
Kannada apart from any other language. 

(8) In all the boards displaying advertisements and notices published for the 
information of general public in the State, a fixed percentage of the content shall be in 
Kannada. The classification of advertisements or percentage of Kannada portions of 
advertisements to be displayed shall be as prescribed by the State.   

(9) Every industrial establishment in the State owned by the State and Central 
Government, Public Sector Undertakings, Banks and Private Industries having more than 
one hundred employees shall establish,- 

(a) ‘Kannada Cell’ headed by senior employee of the organization having knowledge 
of Kannada for the purpose of usage of  Kannada Language in day-to-day work 
functions of the organization and to carry out such other functions as may be 
prescribed.  

(b) ‘Kannada Kalika Ghataka’ (basic Kannada Teaching Unit) for non-Kannada 
speaking employees. The Government at the request of such establishments 
shall provide necessary teaching staff and study materials at their cost. 
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(10) Every person employed in Banks and other Financial Institutions situated within 

the State of Karnataka shall use Kannada language also in all its communication and 
correspondence with the public.   

 
18. Measures to be taken for the use of Kannada language in Information 

Technology.- (1) E-Governance Department shall develop open source software and 
accessories for the efficient use of Kannada language in the field of Information Technology. 

(2) The information in the websites of various Departments of Government, Local 
Authorities, Quasi-Governmental Institutions, Public Sector Undertakings, Autonomous 
Bodies, Co-operative Societies, etc., shall be made available in Kannada in Unicode or 
available technology from time to time and website shall be modified for selecting any 
language to be used therein. 

(3) The facility shall also be made available for the use of Kannada in the e-tenders 
and e-Governance projects being implemented in the Government Departments. 

(4) All electronic applications developed by Government and Local Authorities shall 
also be in Kannada.  All electronic application forms, messages, letters, etc., shall also be in 
Kannada. 

19. Incentives for the development of Kannada Language.- Scheme shall be 
formulated by E-Governance Department for awarding incentives to persons who provide 
creative suggestions to the Government for the effective development of Kannada language 
in the field of Information Technology. 

20. Entitlement of Concessions and Tax rebates or deferment.- (1) No private 
industry, establishment or institution shall be eligible for concession of land or any other 
concession of tax rebate or deferment of tax or any kind of grant-in aid unless such 
industry, establishment or institution provides not less than such percentage of reservation 
to Kannadigas as per the industrial policy notified by the State. 

(2) If any industry which has undertaken to comply with the industrial policies of the 
State prescribed for reservation in employment for Kannadigas, fails to fulfill the obligation, 
shall be liable for disentitlement of continuation of benefits namely concessions and tax 
rebates or deferment or any kind of grant-in aid in future and shall also be liable for 
recovery of the same. Such disentitlement shall be invoked only after giving an opportunity 
of hearing to the said industry. 

(3) The Finance Department and Commerce and Industries Department of the 
Government shall ensure the compliance of the provision of sub-section (1) and (2). Annual 
Report in this regard shall be laid before both Houses of State Legislature and upload in the 
Departmental website. 

(4) The Commerce and Industries Department shall send report to the State 
Government and upload in the Departmental Website, the details of establishments who 
have availed incentives or concessions from the State and also the details of employment 
provided to the Kannadigas as per the industrial policy. 

(5) All the industries governed by the Apprentice Act, 1961(Central Act 52 of 1961) 
shall give preference to Kannadigas in providing apprentice training. 

(6) In all industries having more than one hundred  employees which have received 
concession or incentives as per the industrial policy, the Enforcement Officer designated 
under sub-clause (iii) of clause (b) of section 9 shall also function as the Nodal Officer, who 
shall be submit a quarterly report to the District Level Committee regarding measures 
taken for implementation or compliance as required under the Act.  

21. Employment Portal.- The State Government shall establish employment portal 
for Government Offices, Institutions, Local Authorities, Public Enterprises, Private 
Industries, Establishments and their appointing agencies in Karnataka. Such portal shall 
notify the vacancies and posts to be filled-up along with the prescribed knowledge of 
Kannada for such employment.  

22. Punishment for failure to comply with the provisions of the Act by the 
Government Officer.- (1) The Government Officer entrusted with the duty of enforcing 
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Official Language if fails to comply with the provisions of this Act, such conduct shall be 
deemed to be dereliction of duty and shall be liable for such disciplinary action as may be 
determined by the Disciplinary Authority. 

(2) Any failure on the part of the Government officials in using Kannada language in 
official and administrative transactions shall be deemed to be dereliction of duty and the 
same shall be reported by the respective Committees to the State Level Committee for 
needful disciplinary action: 

Provided that, before taking such disciplinary action, the concerned officer or official, 
shall be given an opportunity of being heard.  

23. Penalty for violations of the provisions of the Act by private individuals.- 
Whoever being the owner or person in-charge of any industry, shop, firm and commercial 
establishment, fails to comply with the provision of sub-section (6) to (10) of section 17 of 
this Act shall be liable for fine as noted below: 

(i) fine which may extend to Rs.5,000/- for the first offence. 
(ii) fine which may extend to Rs.10,000/- for the second offence and 
(iii) fine which may extend to Rs.20,000/- for every subsequent offence and shall 

also be liable for cancellation of the license. 
Explanation:- For this purpose before initiating any action, the Enforcement Officer 

shall issue a show-cause notice indicating the violation of the Act and provide opportunity 
for compliance of the provisions of this Act within fifteen days from the date of notice. 
Failure to comply with show cause notice will attract the aforesaid offence and penalty.  

24. Compounding of Offence.- (1) Any offence whether committed before or after 
the commencement of this Act punishable under section 23, may either before or after the 
institution of the prosecution, can be compounded by such officers or authorities and for 
such amount as the State Government may, by notification in the Official Gazette, specify 
in this behalf. 
 (2) Where an offence has been compounded against the offender under sub-section 
(1), no further prosecution shall be taken against him. 

25. Supervision by the State Level Committee.- (1) The State Level Committee 
shall supervise the implementation of provisions of this Act.   

(2) It shall be the duty of the said Committee to inform the Appointing Authority or 
Disciplinary Authority to take suitable action against the officers responsible for violation of 
the provisions of this Act. 

(3) It shall be mandatory for every Appointing Authority or Disciplinary Authority to 
take appropriate action on the recommendation of the State Level Committee within a 
reasonable time not exceeding one year from the date of communication of the report. 

(4) The State Level Committee may also recommend for suitable action in respect of 
violation of other provisions of the Act to the Appropriate Authorities. 

26. Power to make rules.- (1) The Government may, by notification in the Official 
Gazette make rules for carrying out the purposes of this Act. 

(2) Every rule made under this Act shall be laid as soon as may be before each 
House of the State Legislature while it is in Session for a total period of thirty days, which 
may be comprised in one Session or in two or more successive Sessions and if, before the 
expiry of the Session in which it is so laid or the Session immediately following both Houses 
agree in making any modification in the rule or decide that any rule should not be made, 
the rule shall thereafter have effect only in such modified form or be of no effect, as the 
case may be, so, however, that any such modification or annulment shall be without 
prejudice to the validity of anything previously done under that rule. 

27. Power of Government to give directions.- The State Government may issue 
such directions or instructions to all officers of the State Government as may be necessary 
for effective implementation of the provisions of this Act and the rules made thereunder.  

28. Protection of action taken in good faith.- No suit, prosecution or other legal 
proceedings shall lie against the State Government or the Local Authority or any Officer of 
the Government in respect of anything which is done in good faith or intended to be done in 
pursuance of this Act and any Rules or Orders made there under.  
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29. Power to remove difficulties.- (1) If any difficulty arises in giving effect to the 
provisions of this Act, the Government may, by order published in the Gazette, make 
provisions not inconsistent with the provisions of this Act which appear to be necessary or 
expedient, for removing the difficulty: 

Provided that, no such order shall be made after the expiry of period of two years from 
the date of commencement of this Act. 

(2) Every order made under this Section shall, as soon as may be after it is made, be 
laid before the Karnataka State Legislature. 

 
30. Transitory provisions.-  All rules, orders, notifications issued on the matters 

specified in this Act by the State Government before the commencement of this Act shall be 
valid and deemed to have been done or issued under the provisions of this Act and they 
shall continue until it is modified or withdrawn under this Act. 

 
31. Repeal and Savings.- (1) The Karnataka Official Language Act 1963 (Karnataka 

Act 26 of 1963) and the Karnataka Local Authorities (Official Language) Act, 1981 
(Karnataka Act 30 of 1981) are hereby repealed. 
 

(2) Notwithstanding such repeal, anything done or any action taken under the said 
Act shall be deemed to have been done or taken under this Act. 
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STATEMENT OF OBJECTS AND REASONS 

 

Article 345 of Constitution of India provides for States to adopt anyone of the 

Languages as official language for official or any other purpose. Accordingly in the state of 
Karnataka Kannada Language was adopted as the official language. With the object of 

developing the regional or official language namely Kannada, the State of Karnataka has 

enacted The Karnataka Official Language Act, 1963 and Karnataka Local Authorities 

(Official Language) Act, 1981. In order to ensure greater and more effective implementation 
of Kannada Language at all levels, Kannada Development Authorities Act, 1994 came to be 

enacted and a statutory body was established called as Kannada Development Authority. 
Later another Act by name ‘Kannada Language Learning Act, 2015’ was enacted for 

ensuring learning of Kannada as one of the language in all schools in the state of 
Karnataka.  

 

Despite aforesaid enactments, notifications and orders, there is no much progress in 

proper implementation of the official Language in the State.  The Kannada Language has 
been introduced as one of the Language subject in Schools but there is no proper provision 
for learning of Kannada Language in the Higher or Technical or Professional Education.  

Due to lack of co-ordination between various departments, there is a failure in 
implementation and usage of Kannada language in Offices, Industries, Shops and 

Establishment etc. The aforesaid Acts do not provide comprehensive mechanism to 
implement Kannada as an Official Language. Even the Kannada Development Authority 

though a statutory body has no proper authority and machinery to ensure implementation 
of the Kannada as the Official Language at all level.  

 
Considering the scenario, to ensure the extensive use and propagation of Kannada 

Language and to co-ordinate the activities relating to the implementation of Kannada as 
Official Language new law is essential.  In order to provide reservations for Kannadigas in 

private industry and establishment getting the benefit of Land, Concession of Tax or grant-
in-aid etc., and also other industries and establishments in the state and to supervise the 

proper implementation of the Act, it is necessary to provide a machinery with investigating 
powers. 

The Karnataka Law Commission in its fifty- seventh report has proposed to enact a  

legislation in this regard. 
Keeping in view these objects, it is necessary to enact a new comprehensive law by 

repealing the Karnataka Official Language Act, 1963 (Karnataka Act 26 of 1963) and the 
Karnataka local Authorities (Official Language) Act, 1981 (Karnataka Act 30 of 1981). 

 
The salient features of proposed legislation are as follows: 
 

(i) Introduction of Kannada as one of the language in Higher or Technical or 

Professional Education. 
(ii) Reservation in Higher, Technical and Professional Education to persons who 

have studied in Kannada medium. 
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(iii) Introduction of Kannada as essential Language for seeking employment in the 

State Government, Local Authorities, Statutory and non-statutory bodies, Co-
operative Societies and other societies in the State.  

(iv) Use of Kannada Language in Sub-ordinate Courts , Tribunals, Banks and other 
Financial Institutions.  

(v) General Measures to be taken for Extensive use and Propagation of Kannada 
Language 

(vi) Measures to be taken for use of Kannada Language in information and 
technology and in software development. 

(vii) Incentives for development of Kannada Language. 
(viii) Entitlement for concessions, Tax rebates and deferment of taxes for industries 

providing reservation to Kannadigas as per Industrial Policy notified in the 
State. 

(ix) Establishment of Employment Portal. 

(x) Establishment of mechanism (Committees or enforcement officers) for 
implementation and supervision.  

(xi) Penalty for violation in implementation of provisions of the Act by Government 
Officers or Individuals. 

 
Hence the Bill. 
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FINANCIAL MEMORANDUM 

 
 

 There will be an approximate recurring expenditure of around Rs.3,21,86,154/- by 

proposed legislative measure. 
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MEMORANDUM REGARDING DELEGATED LEGISLATION 

Clause 2: Sub-clause (e), empowers the State Government to make rules 

regarding documents to be possessed for being considered as a 

kannadiga.  

Clause 13: Sub-clause (1), empowers the State Government to teach Kannada in 

Higher, Technical and Professional Educational Courses by the 

respective Universities. 

Sub-clause (2), empowers the State Government to teach  Kannada as 

a subject in the University syllabus. 

Clause 17: Sub-clause (8), empowers the State Government to make rules for 

classification of advertisements or percentage of Kannada portions of 

advertisements to be displayed.    

Sub-clause (9), empowers the State Government to make rules 

regarding such other functions to be carried by the Kannada cell.  

Clause 21: Empowers the State Government to prescribe knowledge of Kannada 

for employment in Government Offices, Institution, Local Authority, 

Public Enterprises, Private Industries, Establishments and their 

appointing agencies.  

Clause 26: Empowers the State Government to make rules to carry out the 

purposes of the Act. 

 
The proposed delegation of legislative power is normal in character. 
 
 

 
 

 
 
 

 

 

V. SUNIL KUMAR 
Minister for Energy, 

Kannada and Culture 
 
 

 
M.K. VISHALAKSHI 

Secretary 
Karnataka Legislative Assembly 
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